
SCTC MO. 307 

COMMITfEE ON THE WELFARE'OF 
SCHEDULED CASTES AND 

SCHEDULED TRIBES· 
, , (1~78-79) 

(SIXTH LOK SABHA) 
" 

TlDRTY-FJBST· REPORT 

MlNISTRt OF HOMEAWAIRS 

, 
Atrocid'!S 011 Scheduled Castes aud Sehedulecl Tribe. 

Presenl8d to Lok. Sahha on JO-4-I.979 
Laid'in Rojya Sabha on JD-4-I979 

'L 0 l( SAil HAS E C RET A R I A T 
. NEWDELBI 

t r I !Apri/, .1979/Vaisakha, 1901 (Saka) 
, t, '1~:.""'· Priu Rs. 



>,J!!! 

LJST' OF AtrrHOJUSED AGENTS FOB THE SALE 01' LOlt SABf: 
SECRETARIAT. PUBLICATIONS. 

; . . 
ANDHRA PRADESH 

1. Andhra ~~ '  ~ Co-
operative Stores Ltd.. Waltalt. 
(VlJakhapatnam). ~ 

BIHAR 

. I. !Us. Crown Book Depot, 
Upper Bazar. 
Ranch1 (BJhar). 

GUJABAT 

8. Vija, stores. 
Station Road, 
.ADard. 

'MADHYA ~  

" Modern Book HoUle. 
Sblv Volas··Palace. 
Il!'dore Citr. . 

I4AHARASHTRA 

Ii. MIl. Sunderda. Gianchand, 
801, Gir.aum Road, 
near ~ . ~ . nombal-a. 

I. The Intematlonal Book H9uH pvt., 
8, .Ash Lane, . 
Mahatma GaDdbl Boael, 
Bomb.,-1. 

Y. The Itatemational Book ServIC .. 
Deccan G)'IDkhana. 
. Poona.... ' 

•• The. Curretlt Book HoUle. 
lIIaruU Lane. _hunath' Dadajl 
St.-eet, • 
Bombay·l. 

•. 11./1. U.ba Book. Depot . 
SUI A. Cb,Ira BaZar Kh.n BOUIe, 
Glrgaum Roa4. 
Bomba,.a.·, 

10. : : ~ ~ : :' " ::~ 
Law Book Sellen. 
Bahri Road. 
Bombay·lS. 

U. 'Popular ;Book Depot. 
. Dr. Bhadkamkar Road, 
. BoDiba)r·400001. 

14YSORE 

; 12. MI.. Peoples Boole Houle. 
·OPP. ~  Palace. 
I41aore·l. ' 

UTTAR PRAJ:)ESH 

18. Law nook Company ( 
Sarclar Patel Ma.-•• 

>-Allahabad-l. 
1.. Law Publisher' .. 
Bardar ,Patlll Mar .. 
P.8. No. 711, . 
Allahabad-U.P. 

.WEST BENGAL 

15. .Granthaloka, 
5/1, Ambica" Mookherjee Bold, 
~ . • 
24·Parganas. 

10. W.Newman II ComPaD7 Ltd... 
3. Old Court BoWIe Streit, 
.Calcutt&: 
.' ~ 

11. lira. ManiauOa, B1I7' " ~ 
128. Bow Bazar Street, 
Calcutta·12. . 

DIIL8I 

11. Jain Book' Aaener. 
Connaught Place. 
.New DelbJ. . 

I •. MIa. ~  Narain. SoDa,. 
l1to1 Mohd All Bazar, 
Koti Gate, 
DeJhl • 

, 



CORRIGENDA 
TO 

The 31st Report of the Committee on the Welfare of 
Scheduled Castes and Scheduled Tribes (Sixth 
Lok Sabha) 

Page :fi ara Line 
l:ia..a--l!a... j:J.Q... 

Ji9 ainst 
APpendix IV. 

2 

It V 

" VI 

" VII 

" 
" 
It 

" 

VIII 
IX 
X 
XI 

7 

~ 

page 67 

~ . 73 

page.75 

page 77 

PB9E' 79 

page 81 

page 85 
page 86 

as 

Read 

page 61 

page 67 

page 69 

page 71 

page 72 
page 76 

page 79 
pDge 81 

ask 

4 11 last line allocated are allocated 
17 41 15 then them 

30 75 last line insert how ~ effective 

35 96.1 - 2 constitution constitutional 

54 Heading DURING ~ .. "74, DURING 1974 
1975 AND and 1975. 

Statement A 
He <3ding 
St·atement B 

Heading 

1976 
ECC:iomic 
rensc 

Politicals 

Cities 

year 

Economic 
!cnsions 

to1itical 

dAtelii 

yearly 



CONTBNTS 

f 
CJo .... OIITION 0' TIR CoIIIIfn'U • 

INTaoDuanoN 

illuoaT 

I. Ol'lani .. tional set up in the MiDiltry or Home AfFairs 

II. • Definition or Atrocities 

Ill. Atrocity Prone Areal 

IV. CaUlel or Atrocities 

V. Guidelines and ImplementilllJ Machinery 

VI. Half yearly ltatemenu 

VII. Special Police Squada and Role of Police 

VIII. Intelligence 

IX. Judicial Probes 

X. Relief and Rebabilltatiop 

XI. Protection of Civil Rights Act • 

,APPDDlCDIII : 

I. 

II. 

Ill. 

IV. 

Machinery for enforcement of Protection of Civil R/,hu Act 

Collective Fines 

Special Courtl 

Pllblicity reo the prav/sioDl of the Act 

Voluntary Ol'laniaatiODl 

Statement showing number of _ of atrocities on HarijaDI involv-
ing serioUi I.P.C. offences in variOUI Statea/UniOll Territories 
during 1974-1975 

Seta ofdiltricl4in whicb the total number orinc:iden. which CICCIIIftd 
in 1976 elCceeda .50%/7.5%/90% of'rotal Dumber ofincideDu which 
occurred in tbe State 

Atrocities on Harijana-incidents involving violence 

Meeting of the Northern Zona1 Council 

'N. Actual dates ofrcccip. ofhalfyearly.tatemcDt 

.... , Reply ,iven to U.S.O. No. Wi.5 OIl g-8-1978 in Lok Sabha 24. _ ! 

(Iii) 

(v) 

4 

7 

II 

15 

11,5 

118 

33 

35 

s6 
to 
45 

49 

49 

50 

lI6 

59 

67 

73 

75 



.. ,1. 

"1'j (li) 

VII. ProI'orma reo Monthly ltatement giving information ahaut eua 
involvilll of oft'enca (other thaD untouchability oft'encea) .,ainlt 
memben of Scheduled Cartea/Scheduled Tribea committed by 
non-Scheduled Cutea or non-Scheduled Tribea • •• 7T 

VIII. Proforma reo StatMllmt regarding the c;aIeI "'Illtered under tile 
Protection of Civil Rightl Act and their diapoeal during the ~  

1977· 79' 

IX. ~  to ~ ~ . receiving Central . ~ fer 
Protection of Civil RiBhte Act. ••••• h 

X. Statement Ihowing the name of the voluntary organisationa. area of 
operation and the grant in aid given during lut three ycar. (1975-']6. 
1976-77 and 1977-78) 85 

XI. Summary of concluaiOllI/rccommendationl containcd in the RqlOI't. 8 .. 



COMMITTEE ON THE ~  OF SCHEDULE}). 

CASTES AND SCHEDULED TRIBES 

(19'1'8-79) 

Shri Ram Dhan-Chairman 

MEMBERS 

Lok SClbha 

2. ahri T. Balakrishnaiah 

3. Shri B. Bhanwar 

4. Shri B. S. Chowhan 

5. Shri Somjibhai Damar 

6. Shri Biren Singh Engti 

7. Shri Hukam Ram 

8. Shri Hukam Chand Kachwal 

9. Shri B. C. Kamble 

10. Shri Rama Chandra Mallick 

11. Shri Charan Nanary 

12. Shri Nathuni Ram 

13. Shri Natverlal B. Parmar 

14. Shri Amar ·Roypradhan 

15. Shri K. Pradhani 

16. Shri B. Rachaiah 

17. Shri Ram Charan 

18. Shri Pumanarayan Sinha 

19. Shri Suraj Bhan 

20. Shri Bhausaheb Thorat 

Ra;ya SabhtJ 

21. Shri Bhagwan Din 

22. Shri Prasanjit Barman 

23. Shri Balram Das 

24. Shri Sriman Prafulla Goewami 

(iii) 

. , 



(iv) 

:.25. Shrimati Saroj Khaparde 
26. Shri S. Kumaran 

"27. Shri P. K. Kunjachen 
.28. Dr. (Smt.) Sathiavani Muthu 
29. Shri Leonard Soloman Saring 
..30. Shri Parbhu Singh. 

SECRETARiAT 

Shri Y. Sahai-Chief Legisla.tive Committee OfJicer . 
.5hri H. L. Malhotra-Senior Legislative Committee Of:1f,cffl. 

·Ceased to be member of the Committee w.e.f. 21-4-79 on his 
1fttirement from Rajya Sabha. 



INTRODUCTION 

I, the Chairman, Committee on the Welfare· of SCheduled ea.r... 
and Sched'Uled Tribes, having been authorised by the Committee 
to submit the Report on their behalf, present this Thir1;y-tlnlt 
Report on the Ministry of Home Mairs-Atrocities on Sched1lW'; 
Castes and Scheduled Tribes. 

2. The Committee took the evidence of the representatives of: 
the Ministry of Home Affairs on the 16th August, 5th to 'lila 
October, 197'8. The Committee wish to express their thanks to the 
Secretary:, Ministry of Home Affairs and other officers Of ~ 
Ministry for placing before the Committee material and informa-· 
tion, the Committee wanted in connection with the examinatllD! 
of this subject. 

3. The Report was adopted by the Committee on tlie 2Sth ApdI.;. 
1979. 

4. A summary of conclusions/recommendations conitained in the 
Report is appended (See Appendix XI). 

NEW DELHI; 
April 27, 1979. 
Va.i8akha 7, 1901 (Saka) 

(v) 

RAM DIIAN; 
Chai,...... 

Committee On the Welt .... of 
Scheduled Catft ..r 

Scheduled TrilJa. 



REPORT 

1. ORGANIZATIONAL SET UP IN THE MINISTRY OF 
HOME AFFAIRS 

The Committee have been informed that the subject 'Atrocities· 
is dealt within the National Integration Division of the Ministry 
~  Home Affairs. The Division is functioning on the Desk pattern. 
'The Desk (D), in the National Integration Division of the Ministry 
'Of Home Affairs, inter alia, coordinates all work in connection with 
'Crimes against members of SC/ST as are punishable under the 
IPC. The Desk comprises of a 1:>esk Officer of the rank of a Section 
Officer, a U.D.C. and a Stenographer. Monthly figures of cases 
registered under the IPC where members of SC/ST are the victimll; 
and half-yearly progress reports of such cases are obtained from 
1he States/UTs and compiled by this Desk. ACfion for formulation 
'Of suggestions and guidelines, relating to prompt investigation 
follow-up and disposal of such cases, appropriate preventive and 
relief measures etc. and their issue to the State/UT Governments 
from time to time is al80 coordinated by this Desk. Whenever any 
'such incident of serious nature comes to notice either througli a 
llress report or a communication from an M.P. or others, action 
taken suo mota to move the concerned State Governments for a 
proper enquiry and appropriate action according to law. A factual 
~  is also called for in important cases. 

2, When asked what action has been taken by the Desk Officer 
'in the Ministry of Home Affairs at its own, in the case of reported 
Villupuram and Marathwada disturbances, the Home Secretary 
bas informed the Committee that the Desk Oftlcer is not indepen-
dent functionary in the sense of a Collector or Superintendent of 
Police. He is part of the Secretariat. In SQme cases he is certainly 
'authorised to as for a report. In a more important case invariably 
be puts up a letter asking for a report either to the Deputy Secre-
"tary or Joint Secretary. 

3. Asked as to what is the reaction of the Government to a 
-suggestion that there should be a separate cell in the Ministry of 
Home Affairs eXClUsively to deal with the subject atrocities and 
harassment of SCheduled Castes and Scheduled Tribes, the Secre-
tary, Ministry of Home Affairs in his evidence before the Com-
mittee has stated that the Ministry of Home Mairs are actually 
.thinking on these lines. He informed the Committee ~ about 3-4 



years ago, a new Division was created in the Ministry of Home 
Affairs to deal with the problem of national integration. Simul-
taneously with that, another Division was also carved out to deal 
exclusively with the problems of tribal development known as the-
Tribal Development Division. In addition as a part of the existing: 
arrangements, the purely law and order aspects are looked after 
by another Division. 

4. He has further stated that it has been decided to create a self 
contained Unit under a Joint Secretary which will deal not only 
with the aspect of allegation of atrocities and harassment, but also 
as in the case of tribal development Division the problems of 
Development of the Scheduled Oaates which are quite distinct and' 
complex. 

5. Explaining the position further during the course of evi-
dence, the representative of the Ministry of Home Mairs has 
stated: 

"We are creating a separate Division for Backward classes 
development on the lines of the Scheduled Tribes Deve-
lppment, Whai we call the Tribal Development Cell, and 
under this the Joint Secretary will bring all the work 
now being done in the Home Ministry at one spot. To this 
Joint Secretary we are thinking of giving him three 
separate areas. One will be the economic development 
programmes--that will be under one Deputy Secretary-
and another Deputy Secretary will deal with the social 
aspects of llntouchability and social aspects of other-
development programmes and the third Unit under a 
Director will deal with atrocities on Harijans and the 
implementation of the Civil Rights Act. These three 
divisions will be under one Joint Secretary because we-
feel that if all these things are brought together, then 
the various aspects of Backward Cl8lSes development 
can be looked into and handled at one spot. Today what 
happens is that atrocities on Harijans Division may ana-
lyse the data, but they may not be fully aware of what 
is the economic programme required or undertaken 
which will reduce these atrocities. So, all these factors 
are being brought together so that the development of 
backward classes can be handled more efBclently." 

8. The backward classes in the Government of India were ex-
plained to mean only three groups, that is Scheduled Cutes anel 
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Scheduled Tribes and other backward classes who are nomadic .. 
semi-nomadic and de-notified classes. 

7. The Committee then asked the Division in the Ministry of' 
Home Affairs which is dealing with implementation of Constitu-
tional safeguards for Scheduled Castes and Scheduled Tribes. The-
Home Secretary has stated that there is no specific agency in the-
Ministry of Home Affairs charged with the duty of implementa-
tion of Constitutional safeguards not only in the Government at 
the Central level but also at the State level. The MiniStry of Home 
Affairs tries to safeguard these interests largely through the 
instrumentality of the Commissioner for Scheduled Castes and 
Scheduled Tribes, Now it is inter-oded to be replaced by a Commis-
sion to keep continuous watch on the implementation -of ~ 

safeguards. 

8. The Committee wanted to know whether a separaft! Ministry 
for the Welfare of Scheduled Castes and Scheduled Tribes witb a 
set of officers upto the district level, under the control of the Cen-
tre, will do better than what it is at present, the Home Secretary 
has stated "this is an issue not of an administration but of politics." 

9. The Committee thP-n enq'wred that under the new set up 
proposed by the Ministry of Home Affairs who will be looking 
afte.r the services. The Home Secretary during the evidence has 
stated that the responsibility for looking after the implementation 
of Government policies in regard to reservation in services 1s with 
the Department of Personnel and Administrative Reforms. Both 
the Department of Pe\'sonnel and Administrative Reforms and' 
Home Affairs are under the charge of the Minister of Home Affairs. 

10. When asked whether the reservation in services will remain 
with th Department of Personnel and Administrative Reforms or 
will go to the new division being created by the Ministry of Home 
Affairs so that all these matters are dealt with at one place, the 
Home Secretary has stated : 

"I would venture to submit that it should remain with the 
Department of Personnel and Administrative Reforms. 
The reasons b that the reservation policy is Invariably 
settled in consultation with the Ministry of Home 
Affairs. But the implementation of the policy with re-
gard to different organisations, Ministries and Depart-. 
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menta which have day to day dealing with those depart-
ments of their service matters, they would be in a 
better position  to look after this. This is the reason why 
this has been created as part of the Department of Ser-
vices. If that item was to be transferred to the Ministry 
of Home Affairs, it would be necessary for the Ministry 
of Home Affairs to acquire a certain measure of ~ 
and proficiency which is already available in the Depart-
ment of Personnel and Administrative Reforms. This is 
purely an opinion of an individual; this is not something 
which has been considered by the Government." 

11. In reply to a question whether there is a separate Cell in 
the Department of Personnel and Administrative Reforms to see 
that reservation policy is implemented, the Committee have been 
informed that if any issue crops up in the Department of Person-
nel and Administrative Reforms, dependiqg upon the issue and the 
nature of the policy, they generally consult the Ministry of Home 
Affairs. Clarifying the position further, the Home Secretary has 
~  : 

"The Home Minister is actually incharge of two departments, 
one is Department of Home Affairs and the other is 
Department of Personnel and Ad'mini!!ltrative Reforrms. 
It is purely a historical reason that instead of being 
called the Department of Home Affairs, it is called the 
Ministry of Home Affairs. It is just like Steel and Mines 
Ministry or Agnculture and Irrigation Ministry except 
the service matters which are allocated to the Depart-
ment of Personnel and Administrative Reforms all other 
matters relating to Scheduled Castes and Scheduled 
Tribes allocated to the Ministry of Home Affairs." 

IT. DEFINITION OF ATROCITIES 

12. The Committee have been informed that the expression "atro-
~  on Rarijans" is capable of different interpretations. The 
penal laws do not define the term. "Atrocities" has so fal" been 
taken to mean cases involving ~  offences against members of 
Scheduled Castes and Scheduled Tribes such as murder, rape, 
grievous hurt, serious mischief or arson in respect of their proper-
ties where the motive for the offence relates to the caste of the vic-
tim, Atrocities on Scheduled Castes and Scheduled Tribes, therefore, 
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·constitute criminal offences and come within the pUrView of '~
lic order" which is a State subject as per Entry I of the State List 
of the VII Schedule to the Constitution. The matter falls exclu-
sively within the jurisdiction of the State Governments. 

13. In the purely legal and constitutional sense, the Centre has 
no jurisdiction in the matter. However, in view of the ·!let that the 
continuance of these atrocities on members of Scheduled Castes 
and Scheduled Tribes is a matter of shame for the l!ation and in 
view of the great interest evoked on this issue in the public, press 
and Parliament, the Centre keeps in ~ touch with the State 
Governments, collects information on such atrocities and suggest 
to the State Governments appropriate measures for curbing this 
evil effectively. 

14. Central assistance is also available for the proper functioning 
of the machinery for the protection of Civil Rights Act, 1955. The 
Central Government have been issuing general guidelines recom-
mending setting up of special investigation cells, action against un-
authorised occupants of land belonging to Harijans, appointments 
of special public prosecutor, action against rich land-lords who do 
not pa,y full wages to landless agricultural labourers under the 
Minimum Wages Act etc. 

15. In the Lok Sabha debate dated the 4th April, 1978 on the 
motion regarding 'atrocities on Harijans·. Shri Ram Vilas 
Paswan, M.P. had stated that the problem of harijans is a national 
problem but it has been put at State level. In order that the Central 
Government can pull on their weight with the ~ Governments 
and also interfere in their affairs in the interest of Harijans the Con-
stitution may be amended by including the subject in the Concur-
rent List. He further suggested that atrocities on Harijans and tri-
bals should be a Union subject. He further referred to the provi-
sion of article 46 of the Constitution which provides for protection 
of Scheduled Castes and Scheduled Tribes against exploitation but 
he felt that nothing had been done in pursuance of this provision. 

16. The Committee ~  know the reaction of the Govern-
ment to the suggestion made by Shri Ram Vilas Paswan, M.P. re-
garding the inclusion of the subject 'Atrocities' on the Scheduled 
"Tribes in the Concurrent List-List III in the Seventh Schedule to 
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the Constitution. The M'nistry of Home Affairs in a written note' 
furnished to the Committee has stated.-

"The atrocities on Scheduled Castes and Scheduled Tribes is 
a law and order matter. Public order ana police are State 
~  and as such all criminal offences whether'involv-
ing Scheduled Tribes or others have to be inves.igated 
and prosecuted by State Agency. It is not possible to 
transfer the law and order matter relating to Scheduled 
Castes and Scheduled Tribes only to the Union or Con-
current List. 

'Scheduled Castes and Scheduled Tribes' as an item has not 
been included in any of the lists in the Seventh Schedule 
to the Constitution. However in the Concurrent List 
(List III) there are certain items as given below Which 
cover the activities relating to the Welfare of Scheduled 
Castes and Scheduled Tribes:-

17 A. Forests. 

20. Economic and Social planning. 

24. Social Security and social insurance; employment and 
unemployment. 

24. Welfare of Labour including canditions of work, provi-
dent funds, employees' liabilif'y, workmen's compensa-
tion, invalidity and old age pension and maternity bene-
fits. 

25 . .Educatian, including technical education, mecijcal educa-
tion and universities, subject to the provisians of entries 
6'3, 64, 65 and 66 of the list I,; Vocational and technical 
training of labour." 

17. It is in pursuance of the provisions of article 46 of the Can-
stitution that special measures have been undertaken for the Wel-
fare and Development of the Scheduled Castes and Scheduled 
Tribes. The welfare and development activities of Scheduled Castes 
and Scheduled Tribes are included in almost all sectors of develop-
ment and, therefore;.it is not possible to merge the entire programme 
into one sector. In fact in the various five year plans the emphasis 
has been that the Scheduled Castes and Scheduled Tribes should get 
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due share of benefits. in the various sectoral programmes and if there 
was any need to supplement the efforts of the general sector pro-
grammes on any important aspect, the same could be financed from 
the special sector called as "Backward Classes Sector". Now in the 
strategy to be followed for the medium term plan (1978-83), a 
greater emphasis is being laid on the question of earmarking ot 
funds and benefits from general sector programmes to be made 
available  to Scheduled Castes and  Scheduled Tribes. StatefUnion 
territory Governments are the authorities for implementation almost 
~1  the programmes for Scheduled Castes and Scheduled Tribes. 

18. It may also be added that the main problem in the case of 
Scheduled Castes is that of 'untouchability'. Under article 17 of the 
Constitution, 'untouchability' has been abolished and Parliament 
has enacted a law called the 'Protection of Civil Rights Act, 1955' 
prescribing punishments for various actions amounting to untouch-
ability. The Central Government have addressed the State Gov-
ernments from time to time for vigorous implementation of the pro-
visions of this Act on a priority basis. By the amendment made in 
1976, a special provision has been incorporated in Section 15 (A) ot 
the Act requiring the State Governments to take up such measures 
as may be necessary for ensuring that the rights arising from the 
abolition of 'untouchability' are made available to, and are availed 
of by, the persons subjected to any disability arising out of 'untouch-
ability'. Certain guidelines of the measures to be undertaken such 
as, provision of legal aid facility, appointment of officers for initiat-
ing or exercising supervision over prosecutions, setting up of special 
courts, setting up of committees at appropriate levels, provision for 
periodic surveys and identification of 'disability' areas are already 
given in tliis section. The State Governments have already initiaLed 
certain measures for the purpose according to the local needs. The 
Central Government are however watching the performance of the 
State Governments in this regard. If need be, the Central Govern-
ment would consider the question of framing specific rules contain-
ing necessary directions for the State Governments on these matters. 

19. In view of the position explained above there is no need for 
including a specific item concerning Scheduled Castes and Scheduled 
"Tribes in the Concurrent Ust-List III in the Seventh Schedule to 
the Constitution." 

III. ATROCITY PRONE AREAS 

20. The following statement shOWing number of cases of atroci-
ties on Harijans involving serious I.P.C. Offences in various ~  
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Union TerJi,tor18s durinl 1976 and 1977, baa been furnisbed to the--
Committee: 

S.No. Name or States No. of No. of Increue( + ) % Increue --or decreue (+) or ~ 
regiltered rqriltered (-)in 1977 creue (-) 
in 1976 in 1977 over 1976 In ;377 OVer' 

19 
----•... ----

2 3 .. 5 6 

-. ----
I Arunachal PradClh 34 102 68 +1100 

II Aaam 

3 Bihar 6111 681 60 +9'6 

.. ~  203 331 1118 +63'5 

5 Haryana II 116 15 +137 

6 H. P. 15 42 27 +180 

7 J. I: K. 23 

8 Karnataka 79 59 110 -5'3 

9 Kerala 1154 1133 79 + 3" I 

10 Madhya PradClh 1829 3366 1537 +114 

II Mahar_blra 1111 570 349 +'7'6 

III Manipur 

13 Meghalaya 

14 N.,a1and 

15 Ori ... '4 6g 55 +3911.8 

,6 PUl\iab '47 114 63 --4i'a. 

17 IlJUutban 7' 1161 -gil +1167'7 

.8 Tamil Nadu 18 54 s6 +1200 

19 Tripura 

!IO U. P. !lG56 4974 113,8 +87'$ 

II' WClt Bqal 6 7 +16'6 

l1li Pondicherry 9 
. 
9 

113 Dadra and Napr Haveli 8 8 

114 Delbi 5 3 II ......,.0 

TorAL sg68 10879 +4911 +811'. 
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21. The figures for the years 1974, 1975 and the percentage in-
crease or decrease in 1975 over 1974 are given in Appendiz I. 

22. The Committee noticed Statewise significant increase in the 
number of cases of atrocities which occured during 1977 as compar-
ed to similar period for the year 1976. The increase in the case of 
Andhra Pradesh is 20 per cent, Bihar 9.6 per cent, Gujarat 63.5 per 
cent, Haryana 137 per cent., Himachal Pradesh 180 per cent., Kerala 
31.1 per cent., Madhya Pradesh 84 per cent., Maharashtra 17.6 per 
cent., Orissa 392.8 per cent., Rajasthan 267.7 per cent., Tamil Nadu 
200 per cent., Uttar Pradesh 87.3 per cent and West Bengal 16.6 per 
cent. In the country as a whole, the number of incidents shows an 
increasing trend from 1976 to 1977. The number of incidents in-
creased from 5968 in 1976 to 10879 in 1977 i.e. an increase of 82.2 per 
cent. over the year 1976. The Committee desired to know the pre-
cise reasons for this increase. The Home Secretary in his evidence 
before the Committee has stated:-

"This matter came up for discussion in the Chief Ministers" 
Conference. I will briefiy summarise the points which 
emerged. Because of the insistence of the State authori-
ties that all such instances should be taken note of and 
the instances should be taken note of and the process of 
law set in motion, there is a large number of registration . 
of such offences. So, the mere fact that such cases have· 
been registered and taken note of should not be held 
against the States. Secondly, the State Administration 
can, and does, set the law in motion as soon as such 
offences get committed. Preventive measures in indivi-
dual cases is neither easy, nor will always be effective. 
Thirdly, the veIy, pace of socio-economic programmes 
which have been initiated wUl lead to this kind of tension. 
and the State Government are aware of it. They are· 
determined to deal with them. Of course, if nothing is 
done, none of these things will happen. But if you start 
making programmes, initiating programmes, it will give-
rise to this resentment. We must be prepared for it. This 
is the view which the State Chief Ministers have expres-
sed. So, I would not attach any exaggerated. importance· 
to the mere statistical pattern. If I may be Permitted to.. 
Temind the Committee, the Prime Minister had repeated-
ly said that even one such incident is something of which. 
one has to be ashamed." 
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23. The Committee then enquired whether Government has iden-
tified the areas prone to the atrocities on Scheduled Castes and Sche. 
oduled Tribes so that effective and preventive steps are taken in 
"those areas before the fiare up. The Home Secretary during evi· 
-dence has stated:-

"We have tried on the basis of the statistics collected over 
the last several years to formulate our own views as to 
which are the districts in different States which are prone 
to these incidents. We will share it with the States. In 
our regional meetings we will take up this problem espe-
cially and impress upon the States. This exercise was 
done for communal problems in 19 ~7  over a period of 
years as to which are the sensitive districts. We have 
tried to identify. We will take up similar exercise." 

24. In a Study on Atrocities on Harijans (1974-1976) undertaken 
"by the Research and Policy Division of the Ministry of Home Affairs, 
it has been stated:-

"Whereas the general crime in the country had shown a dec-
reasing trend during 1974-1976 with an overall decrease of 
10.0 per cent., atrocities on Harijans for the country as a 
whole showed an increase of about 41.9 per cent. during 
this period. There was a fall in the murder cases to an 
extent of 12.5 per cent. during 1974-1976 in the general 
crime situation in the country. But the number of inci-
dents of Harijan murder almost increased by 100 per cent. 
As has already been indicated, Uttar Pradesh and Madhya 
Pradesh lead in the matter of reported incider:tts of 
murder of Harijans. Even incidents of kidnapping of 
Harijans do not compare favourably with similar crime 
in the general crime situation in the country. Kidnapping 
cases of Harijans increased by 6.5 per cent during the 
period 1974-76 as aga:nst a fall by 1.8 per cent under the 
head "Kidnapping and abduction" in the general crime. 

The problem of atrocities on Harijans is very acute in the 8 
States of (i) Uttar Pradesh, (2) Madhya. Pradesh, 
(3) Maharashtra, (4) Bihar, ' (50) Gujarat, (6) Tamil 
Nadu, (7) Karnataka, (8) Andhra Pradesh. In the re-
maining 14 States viz. Assam, Haryana, Himachal Pra-
desh. Jammu & Kashmir, Kerala, Manipur. Meghalaya, 
Nagaland, Ot'issa, Punjab, Rajasthan, Tripura, Sikkim and 
West Bengal and in all the Union Territories the problem 
is not so acute. 
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The aUlDber of JDeldeilte tbat oecarted durJng 1978 .. ~ .,. 
eliht Statal in which the problem fa quite leUte,haw 
been anaJ.yaed distrlctwbe. '1'heae _ of dlstrtcta Iri 
Ihown in Appei1dfz II." 

IV. CAUSES OF ATROCITIES 

25. The following table gives the number of inddents grouped 
accordingly as they reSulted from Economic Tensions or Socio-Be-
lfgious and Political Tensions in the States where the problem of 
atrocities on Harijans is highly significant. The group ~ 1  

Tensions" includes tensions arising out of land disputes, forcible 
harvesting, wage dispute, bonded labour, indebtedness etc. and 
"Socia-Religious & Political Tensions" include tensions arising out 
of elopement,  rape, molesting & attempts thereof, discrim1natory 
practices, intimidation in election etc.:-

Ec:onomic TCllliOlll Socio-R.cligiOlll &: PoUtiaal 
TemiOlll 

'974  '975 '976 1974 '975 1976 

Uttar Pradt!llh 806 fl9 f91 '3,'5 Car .. %) ISSg 
(:M'7%) '5,6%) 17"%) ( 5'5%) (77'9% 

Yadhya PndeIh 59 76 ~ 

eel6S (sB!'6%) 697 
(1~'9 ) (11'4%) (,"7%) '.%) (68'5%) 

Aadhra PndClb 
tt"O%) 

'5 ~ s6 IB ?3s'o%) (54'8%) (SS'o%) (45'1%) (65'1%) 

GIQ .. t I 7 If 63 77 .06 
(s'I%) (8'S%) (u'7%) (g6'8%) (91'7%) (88'S%) 

x. ... &aka 6 •• ao 
f,7"%) 

8S 
~ '7 ) ('·'5%) (1II'o%l (18'S%) (79'0%) 

Mablrllb .... 
l7'Z%) 

10 
fl"5%) (,;,8%) 

80 
11.'5%) (11'1%) (88'9%) 

IUbar 
f16'S%) 

7 S 14 "',.%) (-%) (16'9%) (100%) (71'7%) 

A.1l Sta .. 
r.:'I%) t.:.,,,) lOll 1'_ (It.,,) I6go e.7' 5%) (70' .,,) (""5%) 

-,_._.-
28. 'l'be detalled flJUNIlillcler each of die EcoDnmtc Teston. aDd 
~ • Po1ltica1 TeaaiCIDI ire .ViIA ID tile AppeDdtx m. 
"1M LS-ZO 



2'1. The Committee whUe noting that the C8U1e1 of atroelt1es U'8' 
8eonomic tensions, socio-religious, land disputell, fotclble harvesting 
and political tensions, .asked whether the Central GoYernment, .. 
they are givin( financial assistance to State Governments tor the-
implementation of the provisions of the Protecti9n of Civil Right. 
Act, 1965, will also provide funds to them for removing these cause. 
leading to atrocities. 

28. The representative of the Ministry of Home Aftairs durin. 
evidence has stated that they have appointed-a Working Group for 
8pecifying the development schemes for the Scheduled Castes and 
Scheduled Tribes and other backward classes. H these schemes .are 
included in the Plan, it will be easy to find out the resources and 
also monitor the implementation of the schemes. 

29. Asked what are the schemes for the Rehabilitation of bonded 
labour aince freed, to enforce the minimum wages as per the ~ 
lions of the Minimum Wages Act, to have minimum employment 
guarantee scheme like the one introduced by the State Government 
of Maharashtra and in regard t9 indebtedness, the representative of 
the Ministry of Home Affairs has stated during evidence:-

"Apart from the Maharashtra where the minimum employ-
ment guarantee scheme is there, the Planning Commis-
sion has formulated a scheme, called intensive rural block 
development where they want to ensure that employment 
is given on an intensive basis and they have i98Ued a 
guideline that those blocks where the Scheduled Castes 
population is 20 per cent. or more, those blocks should ~ 
taken on a priority basis for the coverage of the scheme 
and, if I remember right, the number of such blocks iJ 
~ ~1  which will be co\'ered immediately. This is one 
specific action which the Planning Commission itself hu 
taken and priority is given to those Blocks where the Sche-
duled Caste population is 20 per cent. or more." 

30. Begarding the rehabilitation of bonded labour, he hu. 
atated:-

'Tor bonded labour abolition, there is no scheme as such with· 
the Ministry of Home Affairs. We will certainly consi-
der thiJ .particular suggestion of yours whether we should 
have such a scheme and if so, in what way we can help· 
the States. We shall certainly examine this. At present 
there is no acheme. As you rightly pointed out, in regard-
to indebtedness, lOme States, for example, Kabarashtra 
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hal paaed a law. ADd certain typea of debts have .,.. 
abolished. We will 'eollect iDformation in how IIUIDJ' 
States such Acta have been pusec:l and what is the effect 
on the working of such Acta. Apart from Maharashtra, I 
do not remember any scheme for abolishing the indebted-
nesa among the Scheduled Castes and Scheduled Tribes.-

31. Regarding economic tensioJUl, he has explained:-

"One of the reasons for the economic tension is the land dia-
pute. We are suggesting to the States to tighten up the 
provisions of various laws; e.g. :in some of the States, we 
found that eviction was not a summuy, procedure. If 
I remember correctly, in Rajasthan, for the eviction of 
anybody who has forcibly entered into the land, there is 
DO summary provision. It is a case of Civil Procedure. 
In Maharashtra, the man can be evicted sUmmarily. I 
think it is so in Madhya Pradesh also. It is a law and 
order problem. I am requesting them to tighten up the 
provisions of the law. Under SFDA and other schemes. 
we say that priority should be given to HarijlUlll. We are 
also floating the Scheduled Castes Development Corpora-
tions in various States. They will actively involve them-
selves in helping the weaker sectiOJUI of the Scheduled 
Cutes, so that they can cultivate the land. They can also 
be given various inputs." 

32. The study groups of the Committee during their visits te 
Bihar, Uttar Pradesh and Madhya Pradesh during July, 1978 were 
informed that in majority of cases of ~  atrocities on 
Scheduled Castes and Scheduled Tribes the reasons were that the 
pAttGa of land allotted to Scheduled Castes and Scheduled Tribal 
were not given, the possession of the land was not handed over. 
lIt was also complained to the study groups that the Scheduled 
Castes were being dispossessed of the land allotted to them d\ll'ina 
the emergency. The Committee asked the action Govemment pro-
pose to take in such cases and enquired whether there is any propo-
181 with the Govemment to set a dead-line for the distribution of 
land to the Scheduled CastesITribes and give them pGttcII and pc»-
_ion of the land ,netted to them. 

33. In a written reply turnished to the Committee the MtDi8tr7 
of Home Affairs has stated that this .object is being dealt with Ia 
the :MInistry of ~ and Irrieation. At the lut meetine of 
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the Central Land Reforms Committee held on the 3Dd November. 
1977. 1'8 ~  of the State GovenuDer&ta were requested to 
take steps to eD8Ul'e that the names of flhe DeW allotteea of surplus 
lands were invariably recorded. immediately in the revenue records 
and efforts by powerful and vested interests in the villages to dis-
possess them from their newly allotted lands were firmly put down. 
The Minister of Agriculture has also addressed two letters to the 
State Chief Ministers in this regard In his letter dated the 31st 
August, 1977, the Minister of Agriculture while drawing personal 
attention of the Chief Ministers to the reports on. evictions of the 
new allottees of lands by the landlords, has mentioned that "these 
allottees who belong to the disadvantaged sections of the community 
need the State's protection against onslaughts by the more powerful 
groups, This protection hu to be provided at all costs and it has to 
be ensured that no allottee is dispossessed of his parcel of land". He 
had also recommended mutating the names of the allottees in 
the land records as soon as they are given possession of the land and 
ensure that they are not dispossessed and are allowed to cultivate 
without let or hindrance. I'll his letter dated May 12, 1978 the Mini-
.ter of Agriculture had invited the attention of the State Chief Mini-
sters especially to the following matters: 

"Updating of land records and mutating of the allottees of 
surplus land in the land records are of vital importance 
and need continuous attention of the State Governments 
and the revenue authorities at the district and tehsil 
levels." 

"I'll order to safeguard the interest of small and marginal far-
mers, share croppers and tenants it is not only necessary 
that the tenants are given ownership rights automatically 
but also incumbent to ensure that the land records truly 
and adequately reflect their rights and cu1tivatory posses-
alon. Rack-renting and eviction of tenant cultivators will 
have to be curbed by proper legislative and administra-
tive measures," 

M. The Ministry of Agriculture have not received reports about 
.. y large scale dispossession of the allottee. from thefr lands. The 
Central Government have also requested the State Governments to 
take action against those persons or landlords who disposaesa the 
lawful occupants of their land. 

3&. RegarcIiD.g Jetting up a deadUne for the cUatritMlttcm of land. 
it hu b8en stated that the IOnI.try of Agrtculture bu mUm_ted 
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that DO dead-lme has heeD bed tor the diatribuUoD of land to tile 
Scheduled CasteslTrlbes and give them pIItCaI anel poIHIIIiOll of the 
land allotted to them. AceordJng to them, it is not poISible to ftx 
any such dead line. The land distributed is either ceiling surplua 
land vested in the State under the ceiling law, or Government was. 
land. As far as ce1ling surplus land is coneemecl, vesting is contin-
gent on the disposal of cases under the law. However, the Govern-
ment of India have advised State Governments to ensure that the 
area declared surplus already il taken poe_ion of and distributed 
expeditiously. This distributicm will of coune relate to all eligible 
persons. 

36. Government waste lands are distributed by State Govern-
ments from time to time and it is a continuing programme. The 
Government of India have advised State Govemments to ensure 
that wherever land w .. allotted, actual poaeuion was delivered and 
the names of the aUottees recorded in the relevrmt revenue recorda. 

37. The ~ then pointed out that during on-tluHpot study 
toUl'l to various States, they have observed. that in some State. 
beRGmi transactions have taken place and UDleu the Government 
uk the State Governments to have the land NCOrds set right, the 
land allotment problems and c:Ulputea will not be solved and desired 
to know whether any time-bound prDIramme can be implemented 
80 far .. updating of land records is concerned. The representative 
of the Ministry of Home Afrairs has stated duriDg evidence:-

"In many pIacea. BUrVeys have to be completed. Then the 
land records will be brought uptodate. Today, instead of 
mutation, the most wide-spn:ad complaint is flhat the man 
who actually cultivates, his name is not mentioned. 
Mutation comes later em. The complaint bI that the Il8JD8 
is not there in the recorda. That is most important. We 
will &lao take up the matter with the State Governments 
especiaUy in these are .. where the population of Schedul-
ed Castes and Scheduled Tribe8 are much higher. There 
apecial attention should be patd." 

V. GUIDELINES AND IMPLEMENTATION MACHINERY 

38. The Committee enqulncl whetb.. theN wu a htgb lwei 
Conuntttee to look into the cues of atrocities committed OD Harijana 
~ each State. '!be Home Secretuy in tU evidence before tha 
Commtttee hal atated that High Level Commttlleet UDder the CbW 
Vtntsten are reported to be fuDI:tlcIaiDC III A.am, Bihar, Gujarat, 
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llaryau, Himachal Pradab. ltarDatab. llabaruhka, RaJuthaD, 
Tamil Nadu, Uttar Pradesh mel West Bengal. There fa DO iDforma.. 
Uon about QriIIa aDd that can be ~ up. 

D. Elaborat.taa the point further, he hu ltated: 

"ID 1972-73, the Home Mtnfatr)-to1D1d that the number of. in-
ddenta in cW!erent States was high and there was a great 
deal of concern in Parliament. The. Prime Mintater 
decided that this item should be brought up in every forum 
where the Chief Minister meet the Home Minister. The 
l'egular forum W'hiph wu avallable was the zcmal council. 
The position in respect. of the State. represented. in that 
council is primarily to discuss those things and make the 
Chief MinJsters aware of the importance which the Centre 
attaches to the need. tor ultimating this kind of crimes. 
So, right from the beginning, he had been saying: "when-
ever these incidents occur, what has been done? Has the 
prosecution ~ launched? Has the culprit been arrest-
ed?" So, We suggested that a special cell should be set 
up under the supervision of the Chief Ministers which 
would enable the Chief Ministers to get all the neces--
ury information and satisfy himself or themselves whe-
ther appropriate action is' being taken. We did not indi-
cate that the cell should consist of a particular number of 
. Ministers or a particular number of officers. We suggested 
that it should be a high level arrangement directly under 
the supervision of the Chief Ministers. We have not 
suggested any uniform pattern because the situation 
',viIl vary from State to State. Most of the States which 
I had just now mentioned, particularly the States where 
the problems is acute, have reported that they are con-
ductingsuch a review from time to time." 

40. The Ministry ot Home A1ratrs In a written note fumJshed to 
the Committee has stated: 

"According to intonnatlon avallable, cells or Committee at the 
State level to look into the grievances of Scheduled Cutesl 
Scheduled. Tribes rand other weaker sections and . to make 
special afforta to promote employment opportunities for 
them., have been let up In Andhra Pradeah, Bihar, Har-
,.ana. Himachal Pradesh, ICerala, llaharuha., Gujarat.. 
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1Iacfb.Ja Pradesht Kamatab, OrIlla. Punjab, Rajuthan, 
Tamil Nadu, Uttar Pradesbt Wut Bengal and DeIhL" 

.11. In repnI to a 1UgI8Ittoa. made b7 tile Commiu.e that .uch 
Cella lIhould alIo be set up at District lenl to e1!ectively deal with 
b cas. of atrodU. it hu bee .tatad: 

'-rhe augesticm that IUCh cells Ihould be ... up at the cUstrJct 
level has been examined. The MiDiItry til of ·the view 
that there mould be a cell in the oftIce Of the DiItrict Sup-. 
erintendent of Police for not only collectinl .tatiltical in-
formation with regard to cases of atrocities but also to give 
dUe attention to thefnvestigaUon of such cases. Institu-
tional arrangements should also be Inade in the o1Ilce of 
the District MagistratelCollector to deal with grievances 
of Scheduled Castes and Scheduled Tribes. This cell 
lIhould register all c:omplaintll received from members of 
Scheduled Cutes aDd Scheduled Tribest ask for reporte 
from the concerned authorities and place then beI.ore the 
CollectorlD1strict Maptrate for passing Of DeCesa&rJ 
orders. State Governments have been requested to COD-
aider setting of such cells at the district levela, particu-
larlYt in areas prone to this problem.'t ' 

Co In a written note submitted to the Committee it baa· been 
~  that the question of atrocities on Harijans was also diIcu..,t 
in the Chief Ministers Confenmce held on 30 and..,1 July, 1973 .. ~ 
Chief Ministers fully endorsed the Prime Minister'. view ~  ~  ' 
should be complete elimination of atrocities against Hariiina. 

, 
43. Some of the important points made by various Chief Ministers 

were as follows:-

(1) A special cell was functioning directly under the Chief 
Secretary and spec.al cells also existed ~  each Dis-
trict Magistrate in Andhra Pradesh. ChUdren or near 
relatives of victims of atrocities were appointed in 
Government or public sector undertakings in Andhra 
Pradesh by waiving the requirements of registration with 
Employment Exchange. Legal 888istaD.ce wu alIo pr0-

vided to Scheduled Castes, etc. 

(2) Government of Andhra Pradesh had llsued a circular to 
DIstrict Magiltrates and S.Ps. inviting their perIOD81 
intervention to MudD, the grievances of Harijans. The 
Committee of MLAs drawn from the ruling party and the 



opposition had beep formed there to look into the grievan
ces of Harijans. 

(3) Karnataka had established a Civil Right Enforcement. 
cell in the office of the Inspector General of Police to 

look into the complaints relating to untouchability and 
other offences against Scheduled Castes. 

( 4) Kerala had a State level Committee under the Chairman
ship of Chief Minister to review the position regarding, 
appointment of Harijans to the civil services. 

(5) .A special cell under the charge of a DIG has been created 
in Madhaya Pradash to look into all complaints of assault, 
etc. on Harijans. Special Police stations have been set 
up in 7 divisions of the State to make investigation into 
the report of atrocities. 

(6) Maharashtra also had a speci'.al cell looking into the cases: 
of atrocities or harassment on Harijans. 

(7) Punjab was considering a scheme for giving interest-free 
loans of Rs. 10,000!- to Harijans youth coming with viable 
projects. 

(8) The practice of sagregating of Harijan Bastis should be· 
deprecated. 

44. The Committee have been informed that after the present 
Government came into power at the Centre, the following sugges-· 
tions were sent to the State Governments in regard to the measures 
for safeguarding the interest of the member of Scheduled Castes and 
Scheduled Tribes and other weaker sections of the society: 

(i) Holding Collectors and Superintendents of Police directly 
responsible for taking prompt and effective action. 

(ii) Making u_se of force to grab land as cognizable offence so 
that, the police can directly interven in such cases. 

(iii) Immediate steps for protection of members of Scheduled 
Castes etc. and for launching a social reform movement to 
eradicate the evil of untouchability. 

(iv) In areas where atrocities on Scheduled Castes and Sche
duled Tribes have taken place, special police squards 
should be set up to take ,Prompt action against the offend
ers and to prevent recurrence of such offences. 



(v) Special celli, may be constituted at the State level undeF 
the personal supervision of the Chief Minister to look 
into the grievances of Scheduled Castes and Scheduled 
Tribes. 

(vi) Suitable institutional arrangements should be ;made at 
the district level viz. in the office of the Superintendent 
of Police and the District Collector to register complaints 
of harassment and other grievances of Scheduled Castes 
and Scheduled Tribes and to monitor on a regular basis 
the action taken on such complaints. 

45. The following suggestions which were earlier made to the 
State Governments on the subject were further reiterated in the 
letter of Minister in the Ministry of Home Affairs to the State Chief 
Ministers on 2(l-10-1977":-

( i) District Officers may be directed to obtain prompt infor. 
mation about all incidents involving Harijans whether or 
not such incidents have arisen due to any caste considera
tions. Communications of such information to the State and 
Central Governments would help in placing the matters 
in their correct perspective. 

(ii) Investigation of all offences involving Harijans whether 
. or not caste considerations are suspected, should be prompt, 
efficient and adequately supervised. 

(iii) Investi·gation of serious offences involving Harijans where 
caste considerations are suspected, should be trated as 
Special Report Cases and entrusted to selected investigating 
officers, wherever possible by officers not below the rank 
of Deputy Superintendent of Police or Inspector of Police. 

(iv) Any failure to undertake prompt and efficient investiga
tion or to exercise adequate supervision should be regard
ed as a grave dereliction of duty on the part of the 
officers concerned. 

(v) Constitution of a Committee at the State Level to devote 
special attention to the task of improving the performances 
and prosecution of offences under the Protection of Civil 
Rights Act, 1955. 

(vi) (Instructions to all supervisory Distrlct and Police Officers 
to give special attention to the complaints registered with 
the police, and to employ an appropriate combination. of. 



educative aDd punitive pron ••• 10 U to reduce the inci-
dence of dlIcrimiDatlon apiDlt the Scheduled Cutea. 

(Yl1) lDItructtcma to the proeecutlDg agencies to give high prio-
rity to the cuea of cri]nee apiDat members of the Schet-
duled. Caste. as al80 those under the Protection of Civil 
lUghts Act, . 1965 and to press for, c:leterent aentencea 
to the culprits 10 that the people at' large may be made 
aware of the legal consequences of their acts of discrimi-
nation. 

48. Asked what is the machinery d.evtsed by the Centl"al Govem-
ment to ensure that decisions taken at the Conferences of Chtef 
I4lnisters, Zonal Counclla are implemented by the State Govem-
ments, the Home Secretary has stated that according to law, the 
Central Government cannot devise any machinery to see that this 
tind of decision is implemented. Prompt action will depend on 
energising the District authority to initiate the' process according 
to law. That is being impressed upon them. 

47. The Committee invited the attention of the Ministry of Home 
Affairs to the recommendations of the Zonal Councils as embodied in 
the proceedings of the Councils (Appendix IV) and enquired reallOll8 
for not sending the implementation reports by all the State 
Governments to the various recommendations of the Councils. 
'The Home Secretary, in reply, has stated during evidence: 

""nle Zonal Councils are recommendatory bodies under·. the law. 
These decisions are in the nature ot suggestions given. 
As soon ~ the record of the proceedings is drawn up. we 
ask the State Governments.· 'to take action. If your 
specific suggestion is that in this type of matter as soon as 
a decision is taken we should chase State Gov.emment 
and see that it is implemented, we will certainly do so." 

48. The Home secretary has further informed the Study Group 
ibat they have also a proposal to hold regional conferences to discuss 
action being taken by State Government on various guidelines being 
Issued by the Mintstry of Home Affairs. They are planning the 
ftrst meeting in October itself. Their idea is that all the States 
should be coveTed. during the intel'8e&8ion period according to the 
aerlousna. ot the problems in different States. They are making a 

1»egtnntng and depen4ing upon the responae. They win continue 
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~. TIda t. ~ which they are p.tlni", for 
tile IrA Ume. 
•. When uked about the apnda of u.. propoted CODference, 

tU repr.entative of the M1niav, Of Home .Aftaira has stated durlDa 
evideDce: 

''It will be a t1ro-da7 review. On the ftm day we wU1 take the 
NView on tile atrocitiel and 1 1~ of the machi-
nery .t up and then we will also take up review of 
economic measure8 taken becauae so far we ...... look-
inI at the problem from law and order point of view. We 
have started analysing these atrocities to ftnd out tb8 
reaaona. So, we are also taking review on varloua. econo-
mic measures inltlated by the State Governments." 

80. The Committee desired to know whether there is National 
Integration Counc:il in existence. The Home Secretary haa stated ..... 
duriDg evidence: 

"The National Integration Councll when it was constituted, 
. was not constituted with any speclflc plan for any speci-
ftc period. It had met only twice once BOrne time in 1963 
and for the second time, in 1969. When it met in 1968 or 
1969 ·in Srinagar, it decided that it would set up some 
bodies, Standing Committees or Councils, under it which 
also, after one or two meetings, have not met. So, in 
1973-'106, this question was put up before Government 
.bould this National Integration Council be activated and 
It so, what should be its functions, how should it be com-
posed, who should be the members, should it be the same 
body which met in Srinagar or should be a di1ferent body? 
The then Government decided that all these questions 
should be dlscussed in an ad hoc Group which was descri-
bed as the Steering Committee consisting of some Chief 
Ministers and some leaders. of political parties. In the 
COUl'Ie of that discussion, no conclusion emerged So, the 
decision taken was that each State, which was represent-
ed in the Steering Committee the Chief Minister and the 
leaders of the different political parties should make an 
assessment of their own 81 to what the role of this National 
Integration Council should be and what are the problema 
which they would like this Council to go into. After 19'106, 
repUes from some States were received; some States did 
not take any iDten!st m pu1'IIUing the matter. I may l8y 
that thU qu.tloD ta also currently under the consideration 



01 the Government. I cannot anticipate the decision 01 
the Government. Even when it was first set up in 1982 
it was primarily regarded as a forum which could brina 
together the States, the political parties, the academic 
community etc., in one common platform to discuss and 
make recommendations. Whether such a forum is nece .. 
sary in view of the existence of several other similar 
forums like ~  Chief Minister's Conference, the National 
Development Council and various other forums, it is for 
the Government to decide." 

51. The Committee are deeply distressed to note the ~  .. 
in the CIIIIeI of atrocities on Sehed1l1ed Cutes/Seheduled TrIbes during 
.... t years. It may be the ftgunia have &'ODe up due to latpl' 
number of cases being regiStaed now than in the p*t, although 
even now the OJagn'ttee have reeeived eomplalnta d1iltDg their on· 
th.apot ltudy to'llra to various parts of the COUDtry that all eueI of 
atrodti_ in various forms are not reaIItered by the pol.iee. It may 
abo be due to increase in poUtical, BOCio-eeonomic and reJlclous teD· 
aioas for vMioua reiUODS DOW surfacing up. All the same the feet 
Ia that such cues are on the high side. 'fte Committee have gone 
Oil Oll ..... pot visits to cert:ain. aJfeeted. .... ad from what the.'J 
18W and heard, they dUlDOt but eaIldude that the! admJnistration 11M 
failed to rise to the occuioll not OIlIy in putting doWll the &are.u,. 
but also in taldag preventive meamrtll. 

S2. The Committee are of the coDSidered opbalon that the admini .. 
trative machinery both at the Central aDd State levels h. to be geal'-
ed up and baa to be moulded and m.odvated in su.eh a m8Dller that 
they are able to tadde such situation e&etively and _tWaetorily. 

IS. The Committee are couseloua 01 the fad that the law and 
order are eltIeIltia1ly the concern of State Governmentla under eoa. 
tituticmal provllions, nevertheleu the Central GoveI\DDIeDt eaDDOt 
evalle their responslblUty on this plea as the overeD ovtIIr'Ieelng apn. 
cy In the maiter of lIpliftmellt of the ...... sections of people, ..... 
tleularly ~ of Sebeduled Cutes and Scheduled Tribes is the 
Central Government. Ineldents of harassment and atrocltiea have 
been ralsed time ... again in ParlUmellt and Members have showa 
their deep CODCleftl on saell incident.. Central GoveJ'llDleDt, heine 
aswerab1e to ParUameDt has, therefore, to devise such wayS aad 
melUlS and streqthea their administrative . maehlnery to imple-
ment the Constitutional SaleparU prvvlded!to the 8ehedu1ed Castel 
and Seheduled Tn ... 

51. The I)mm.tttee are dtNIDe17 -h-ppy to aote that a II1D8II 
'deM' Ia the MJnist17 ol ... A6tN -dell 'It7 a Seedaa ome. 



~  

wbleb II eae of the Iowfllt ........ the ~ of the Govenuaeat 
of India npporied by a sbleten ltd. II .... Iin, with IUCb. a II8DIitIn 
aDd important _bjed of atndtiaa. It II all the more diuppoiaUq 
to Dote that in the MIDiItQ' there II DO separate diviUoD DOl" an ex-
dusive eeU to eusure that tile deeWon takaD at tile varlo. hlrb 
level coDferenees and at tile meetings of the ZGIlal councils IIIId Ill. 
tractions and pldeliDes iImed by the GoverDllleDt of IDdJa to the 
State Govel'DllleDts in reprd to atrocities are proceued or followed 
lip. 

55. Tbe Committee. however. note that it is proposed to creat a 
new separate elivisicm. for backward classes development on Unes of 
Scheduled Tribes ~  under the charge of Joint Secretary 
to deal with matteI's conc:erning Scheduled Castes ,and Scheduled 
~ including atrocities at one spot. The Committee also note 

that the matter eonce.l'ning the reservation for Scheduled Castes and 
Scheduled Tribes in services will continue to be dealt with by the 
Department of Personnel and Administrative Reforms. The Commit-
tee feel that the division of responsibility among the two Depart-
ments will not lead to evolving an integrated policy to tackle the 
problems of Scheduled Castes and Scheduled Tribes who constitute 
about 23 per cent of our total population and who have been socially 
exploited and economically suppressed for centuries together. The 
Committee, thereforte, are of the opinion that Government should 
examine the feasibility of having a Separate fullfteged Ministry for 
Schedued Castes and Scheduled Tribes at the Centre which shall 
look after all the matters concerning the promotion and welfare of 
Scheduled Castes and Scheduled Tribes at one spot and in l1li inte-
erated manner. The necessity of having a fuUftedged Ministry is aU 
the more necessary in view of the fad that the problem. of Schedu-
led Castes and Scheduled Tribes are DOt conftned to any particular 
State or region but is a national problem coverinar the entire country. 

56. The Committee have baeD informed that the term 'AtnN:i-
ties' has not been defined under the Penal lAw. ami constitute crt.. 
minal oIfences and come within the purview of public order which 
II a State subject. The CeDtral GovernmeDt have DO juridic:tion 
ba the matter ba the purel:r lepl ..... constitutional MDSe. fte CGaa-
mlttee d. DOt ..... with the ~ apreaaed 'by • IIIaista7 01 
IIGme AtfaIn. In the ........ of ... Committee _far law .... __ 
.. CODeerned, Do doubt, it is the State nbjed ad coneerns the State 
Govenuneafa ... iD. 10 far .. tile matters -eeIIIiDc the PIGlDUtl. 
.d ....... ofl SeWaW c.... ............... 'l'ribeI are eGIIeII'JIoo 
ad k .. the conadtatlaul respon.n.nltJ' 01 tile CeIItni GovenuDaat. 



The relev .. t Article .. the Coaatltatloa II ver, slp1ftcat ad II re-
quired· to be undentoocl ill ita true spirit for proper and meudDgfal 
implementation. The di&erletioa avai1able to the Central Govera-
ment withID. the lepI and eoDStitutional framework., therefore, should 
be full!, exercised to eDaure that the Scheduled CaStes ad Scheduled 
Tribes do Dot suffer on account of their position in the society. The 
Committee, therefore, feel that there fa an urgent need to introduce 
a comp1'l8b1msive law to define and to deal with the subject 'Atro-
cities on Scheduled Castes ad Scheduled Tribes' on the lines of the 
Protection of Civil Rights Ad: 1955 and for that, if neeessary, the 
Constitution may also be amended. The Committee are strongly of 
the opinion that the Administration at the lower levels should not be 
allowed to proeeed merely ott loose executive instrueUon and guid. 
(iDes. 

57. '!'be Committee feel that atrocities on Scheduled Castes ad 
Seheduled Tribes have a direct link with their preearious economic 
condition which forees them to work as bonded labo1lll and to borrow, 
sometimes at high rate of interest from unserupulous money lenden. 
This results in alienation of their land as 1~ the sale of their erops 
In advanee and eattle wealth. The Committee nole! that Govem-
ment have initiated certain schemes for the eeonomie upliftment of 
Seheduled Castes and Scheduled Tribes ad have asked the State 
Governments to give priority to Scheduled Castes under the SmaU 
Fanners Development Agency and other sehemes aDd are also float-
Ing Scheduled Castes Development Corporation in various States to 
ameDorate the soci04CODomic conditioD of Scheduled Caste. 

58. The Committee observe that apart from Maharashtra, DO State 
Government has come forward with a scheme for abolishing the in-
debtedness among tbe Scbeduled Castes aDd Scbeduled Tribes. The 
Committee would like the GovernmeDt of India to advise the State 
Governments to follow tbe sebeme of tbe State Government of Maha-
rashtra anI'! take speedy steps to aboUsh the indebtedness &mOng 
the Scbeduled Castes and Scheduled Tribes. AI a pre-requisite neces--
Bar,. survey should be undertaken by tbe Government of india within 
a specific period to determine tbe extent of indebtedness among the 
Scheduled Castes/Tribes in different States. 

st. 'l'be Committee are dismayed to note that a1th01ll'h the G0-
vernment of India have abolished the syBtem of bonded labour, ... 
it Ia .illegal to bold anyone la bondap, they have Dot drawn up an, 
central schemes for their proper rehablHtatfon. The Committee •• 
sire that Govel'llJDeDt of India sheOW eom.e forward immedlatel, 
with a IOUDd eeenomJe programme for the proper rehabilitation ., 
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the releued bonded labour ad. ahouId also direct the State Govera-
~  In iDtenaify the JII'3II'UIUIle to pt the boDded labour rei .... ·· 
and rehabUitated. '1'bei Govenunent of IDdia should utend fall 
ftnancial help and support to the State Governments for implemeat-

~ these programm_ 

eo. The Committee repet to note that no time bound programme 
has been drawn up for updating the land records by the State Go.· 
ernmenu with the result that land records do not truly and adequ-
ately reflect the ri&'hts and mltivatory possession of the land by the 
Scheduled Castes and Scheduled Tribes. The Committee therefore 
IlUggest that the Central Government should ask the State Govern-
ments to draw a time bound ~  for updating  the land re-
cords. After the land records have been updated the paUas for the 
land actually in possession of the Scheduled Castes and ScheduW 
Tribes or aDotted to them by due· process of law should be issu" 
without hesitation. Law should also be enacted to provide that DO 
alienation of land belonging to Scheduled Cutes takes place. 

61. The Committee further recommend that Government shoul. 
take eftective steps to persuade the State Govemment to tighten the 
provisions of the land laws to ensure that the Scheduled Castes and 
Scheduled Tn'bes who have been once allotted land are not dispoa-
seased by vested interests. The Committee would also recommen. 
summary procedure under the law for land eviction cases where one 
of the party involved is Scheduled Caste or Scheduled Tribe. 

62. The Committee ued hardly point out that 1Dllessthe varlODl 
development sehemeslproarammes undertaken by the Government 
of India as well as the State Governments for the economic develop-
ment of Scheduled Castes and Scheduled Tribes are properly and 
sincerely implemented in a cOOll'dinate and integrated manner, the, 
will be of little use in uplifting their ecOllomic status. The Commit-
tee, therefore, recommend that there should be a ceO at district level 
for tbe proper Implementation and quantification of these pro-
1J'8IDJD8I. 

VI. HALF-YEARLY STATEMENTS 

63. A statement showing the position of receipt of half-yearly 
stateu)ents in 1977 and 1978, as furnished to the Committee, ts at 
Appendix V. 

Asked whether the Ministry of Home Affairs was receiving regu-
larly and in time the half-yearly statements regarc:Un, atrocities aDd 
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-barassment of Scheduled Castes and Scheciuled Tribes from the 
State Governments as per the proforma ~ by them, the HOme 
Secretary in his evtdence before the Committee has stated that their 
, . experience is that they are not getting the ~  in time becaWle 
the information has to be collected right from thana level. 

lIn a written note furnisbed to the Committee, it has further been 
stated that in order that Government know whether prompt investiga-
tion and prosecution of the offenders is being done in case of atro-
cities committed on Harijans, the Ministry of Home Mairs has r&-
viewed the proforma and asked the State Governments to send half-
yearly statement latest by the 15th of July for the period ending 30th 
.June and 15th January for the period endmg 31st December. 

65. The Committee noted from the statement showing the receipt 
.of half-yearly statements showing number of cases of atrocities in 
different States as furnished by the Ministry of Home Affairs that 
out of the 22 States and 9 Union Territory Administrations, 15 States, 
namely, Andhrn, Assam, Bihar, Haryana, Himachal Pradesh, Jammu 
and Kashmir, Madhya Pradesh, Manipur, Meghalaya, Nagaland, 
Punjab, Sikkim, Tamil Nadu, Tripura and West Bengal and six Union 
Territory Administrations have not furnished the figures of atroci-
ties in those States for the 1st half of the year 1977 which were due 
on 15th July, 1977 and majority of them had also not furnished figures 
for the 2nd half of the year 1977 due on 1st June, 1978, and stressed 
that unless such factual information are available promptly and in 
time, it becomes difficult to project the problem in its proper pers-
pective. To this, the representative of the Ministry of Home Mairs 
during evidence has stated that they have repeatedly reminded the 
States but those States have not sent the desired information. 

66. Asked whether there was any discussion about the delay in 
..ubmission of t.'hese statements by State Governmen1s with the 
Chief Secretary or Chief Ministers or in the meeting of State Gov-
ernment officers, the Home Secretary in his evidence before the 
Committee has stated: 

"This is generally menttoned that information is not supplied 
promptly. Some time ago the Minister a180,wrote to the 
States on the subject. But I would consider it. I would 
place it before the Government. Giving a 15-day time, 1 
would consider, is not a reasonable'time for a six monthly 
report ThJa time has to be exteD.decl 1 will conault the 
State Governmental aa4 see that more reucmab1e time it 
given 10 that we get the infonnatton within the time." 
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67. The Committee referred to the information given in to Lot 
'Sabha in reply to Unstarred Question No. 3465 on the 9th August, 
1978 (Appendix VI) giving information regarding atrocities on Hari-
jans from the 1st January upto 30th June, 1978 and asked whether 
the Ministry is also receiving monthly statements. The Home Secre-
tary during his evidence has stated that they are also receiving 
monthly statements. Parliament Questions asked for information 
for every month or for certain months. They try to tabulate what-
ever information they have on the basiS of monthly statements or 
reports. For example, in reply" to Unstarred Question No. 3465 on 
'.9-lJ.1978, in regard to some States they have given ftgures upto May, 
1918. 

68. The Committee pointed out that when they are receiving 
monthly statements then six monthly statements are merely tabula-
"tion work and there should not be any delay in their submission by 
~  Governments. In this regard, the Home Secretary l)as stated: 

'''The monthly report information is to be more summary, con-
fined to just the occurrence. The siXl-monthly report is 
~  in the nature of detailed crime situation report. rr 
will circulate the proforms (see Appendix VII) prescribed 
for both and from that you will be able to appreciate the 
dtfleNllC8 ad Hthe Committee would say that one or 
other should be dispensed with, we shall go into that 
decision. " 

'69. When asked that the Prime Minister himself should have 
'Written to the defaulting States and asked them to furnish the infor-
mation and keep the time schedule, the representative of the Minis-
'try of Home  Affairs has stated during evi'dence that in the last Chief 
'Ministers' Conference. the Prime Minister has himself.referred 
-that these reports are not sent by the State Governments in time. 
£e has further informed the Committee: 

"The regional conferences will be held and we will assign an 
officer to a particular State to keep in constant contact 
with that State. I do admit that so far this has not been 
done, but I assure the Committee that we are in the pro-
cess of setting up a machinery for this purpose." 

,.0. The Committee are distressed to note that out of 2Z States as 
-many as 15 States have not furnished the statement NEar ...... ta· 
·tiBtic. of atrocities on Sc:heduled Castel and Scheduled TrIbes for 
'the period 1st January to 30th Juae, 19'17 which was due on 15th 
~  1977. Pourteen State. have not fonnrtled the statement for 

'784 LS-3. 
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the period 1 July to 31st December, l.9'Z7 which was. due OIl lidJ. 
January. 1978. None of the States, except the State of Meghalaya, 
has forwarded the statement for the period 1st January to 30th June, 
1976 which fell due on 15th July, 1978. The position in the case of 
Union Territory Administrations is also not better. Out of the nine 
Union Territory Administration, 8 have faUed to furnish the desired.. 
information and in time. This is so when they are directly under 
the administrative control of the Union Government and for which 

Un'ion Government is answerable. These sorry state of affairs are 
stated to be ingpite of the fact that States were repeatedly reminded. 
by the Ministry of Home Affairs alid a mention about the non .. ub-
missionllate submission of these vital statistics by the State Govern-
ments was said to have been made in the High Level Conference of 
Chief SecretarieslChief Ministers. 

The Committee need hardly emphasis that in the absence of tbnely 
submission of these vital statistical data by the StateslUnion Territory 
Administrations, it is but dimcult to project the problem in its proper 
perspective and suggest ways and means to combat this menace and 
take remedial measures. The Committee, therefore. strongly urge 
the Central Government to imltress upon the StateslUnion TerritorY 
Administrations to strictly adhere to the time schedules regarding 
collection and submission of statistics Of atrocitiellbt the Central 
Government. The Committee further recommend that copies of these-
statements should also be simultaneously forwarded to the Commis-
sion for Scheduled Castes and Scheduled Tribes. 

VIt. SPECIAL POICE SQUADS AND ROLE OF pOLICE 

72. The Committee referred to the discussion on the 20th, 21st 
and 22p.d Reports of the Commissioner for Scheduled Castes and 
Scheduled Tribes in Lok Sabha on the 6th August, 1977, and invited 
the attention of the Government to a suggestion made that in the 
areas where atrocities on Scheduled Castes and Scheduled Tribes 
have taken place, special police squads should be set up to take 
prompt action against the offenders and to prevent recurrence of' 
such offences. The Committee desired to know the action taken by 
Government in this regard The Ministry of Home Mairs in a 
written note furnished to the Committee has stated that it is felt 
that the local police authorities having jurisdiction should be 
made squarely responsible for prompt and effective actions in eases 
of atrocities on Scheduled Castes' and Scheduled Tribes. It has al-
ready been agreed in the Chief M!nisters Confertnce that wher-
ever neceasary additional force should be deployed to instil a sense-
of security among the affected population.. The posting of addl-
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tiona! force or special squads should in no way detract from the 
primary responsibility of the local police in this regard. 

73. However, the suggestion made during the debate in the Lok 
Sabha regarding the setting up of special police squads has been 
brought to the notice of the State Governments. Special Cells or 
Special Mobile Squads, etc. have been set up in the States of 
Andhra Pradesh, Gujarat, Karnataka, Bihar, Madhya Pradesh, 
Orissa, Punjab, Rajasthan, Tamil Nadu, Uttar Pradesh. and West 
Bengal. \ 

74. The Committee pointed aut that wherever the StUdy Groups 
of the Committee had gone for on-the-spot study tours and had an 
opportunity to talk with the local police authorities on the subject, 
the police personnel expressed their helplessness and pleaded that 
they were not fully equipped with modern techniques such as 
wireless communication etc. They had no vehicles which hampered 
their mobility and e1!iciency. Asked the action which the Govern-
ment is taking or propose to take in the matter, the Home Secre-
tary has stated during evidence : 

"We have drawn up a scheme and we are giving assistance 
to the States for transport, for Wireless communication 
and for various kinds of laboratories, etc. But these are 
all highly expensive arrangements. To give yO'U a very 
small example, in Delhi, the police strength is almost 
50 per cent more than that of Bombay, double as that of 
Calcutta and nearly 300 per cent of that of Madras, 
numbering 23,000. The number of vehicles will be about 
1500. With all that, a policeman in New Delhi will say 
that he is not fully equipped. I am not saying that he is 
trying to find an excuse. Between what they should have 
today and what the Government can provide, there will 
always be a gap. Given these constraints our approach 
has been that optimum utilisation should be made of 
the resources made available. The lack of resources 
should not become an excuse for not doing ones job. We 
have helped the States in the modernisation of the 
police, with particular reference to wireless communi-
cation, transport, housing etc. The concept of the mobile 
squad was that when an incident occurs they should be 
able to reach the place of occurrence and take up inves-
tigation without delay. This is something which all police 
organisations know very welt" 
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75. When pOinted out that the Study Groups of the Committee 
during their on·the·spot study tours to different States had noticed 
tbat these mobile squads were not working, the Home Secretary 
has stated: "Whenever they tell us that this has been done, we will 
normally take their word for it. But in the light of what you have 
mentioned. I will try to go into this as to effective they are." 

76. Asked whether Govemment are awal'e that police generally 
does not register the complaints by Scheduled Castes and Sche-
duled Tribes until and unless they pay them something, the Home 
Secretary has remarked that anyone who tries .-t:o minimise the 
existence of this evil is not being fair to himself. He has further 
stated that if the police or the State Administration are to be 
blamed for the rise in the Dumber of crimes, naturally there will 
be a tendency to suppress that by not recording the crime. 

77. The Committee pointed out that in Bihar and Madhya 
Pradesh, special police stations have been oj)ened for registering 
complaints by Scheduled Castes and Scheduled Tribes and asked 
whether Govemment propose to open S'Ilch stations in other States 
also. The Home Secretary in his evidence before the Committee 
has stated that they are watching that experiment with great inte-
rest. They will have a review done as to how that is working. 

78. The Committee suggested that in the case of atrocities on 
Scheduled Castes and Scheduled Tribes, Class I officers of the ranks 
of S.P. and D.S.P. should supervise the investigation of the cases, 
the Home Secretary has stated that they have themselves some 
years ago brought it to the notice of the State Governments that 
serious cases should be supervised at the level of the S.P., A.I.G., 
etc. and they should be treated as special report cases and the 
Police Manual stipulates that a special requirement case shall be 
Investigated by a Gazetted Officer. Now Govemment wnI certainly 
draw the attention of the State Governments again to this. 

79. The Committee pointed out that in the recent past, S.P. and 
Collector used to pursue such cases. But the daily under·trial 
reports are not sent to them b;:c..;use the prosecuting 'machineries 
are not under them. The representative of the Ministry of Home 
Affairs has stated during evidence that this point about the prose-
cuting staft not being with the S.P., was raised by some of the 
Chief Ministers in the Chief Ministers' Conference and there was 
a suggestion that Government should have a second look into that. 
This suggestion is under consideration of Government. 



31 

80. The Committee then pointed out that in the tribal areas the 
people were afraid of the police. Police Stations did not register 
their complaints. Asked the steps Government propose to take to 
Improve the police administration in tribal areas, the representa-
tive of the Ministry of Home Affairs has stated during evidence : 

"So far as the police administration in tribal areas is con-
cerned, our suggestion to the States is: Don't have the 
same pattern in the tribal areas which you have in the 
non-tribal areas. It is much better to have a larger num-
ber of officers in the tribal areas. So we have suggested 
to them that in the tribal areas they have a larger num-
ber of officers and less number of lower forms. We have 
also requested them that for upgrading the posts in the 
tribal areas, they have to put their claims before the 
Finance Comlnission. Accordingly, they have put up their 
claims to the Finance Commission and I hope the 
Finance Commission will give them the sympathetic 
consideration. If the Finance Commission will not do it, 
I am sure the Central Government will do something." 

-
91. The Commission for Scheduled Castes and Scheduled Tribes 

m his 24th Report for the years 1975-76 and 1976-77 has stated that 
sometimes Police Personnel are involved in committing atrocities 
on the Scheduled Castes and Scheduled Tribes and has desired that 
the State Governments concerned should ensure that Police Otft'-
cials who are custodians of law and order are given examplary 
punishment, if found guilty. Asked whether the Central Govern-
ment have accepted this recommendation of the Commissioner and 
asked State Governments to take necessary action in the matter. 

82. The Ministry of Home Affairs, in a written note furnished 
to the Committee has stated : 

"The 24th Report of the Commissioner for Scheduled Castes 
and Scheduled Tribes for the years 1975-76 and 1976-77 
is 'UJ1der examination and final decisions would be taken 
after the examination has been completed. However, the 
Central Government have already suggested to the State 
Governments that the slackness on the part of the Gov-
ernment officials in handling cases of atrocities on Hari-
jan. should be treated as dereliction of duty. This covers 
Police officials also." 

83. In their 51st Report (Fifth Lok Sabha) the Committee had 
euggested that more and more Scheduled Castes and Scheduled 
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Tribes should be recruited in the Revenue and Police Departments 
at the Centre and in the States to deal in.ter Alia with cases of 
atrocities. In their action taken reply the Ministry of Home Affairs 
have stated that this suggestion of the . Committtee has been 
brought by the Centre to the notice of the various State Govern-
ments and Union Territory Administrations for their necessary 
action. The Committee enquired whether the State Governments 
and Union Territory Administrations have accepted the above re-
commendation of the Committee. 

84. The Ministry of Home Affairs in a written note submitted 
to the Committee has stated : 

"The information has been called for from the State/Union 
Territory Governments and would be furnished to the 
Committee on receipt." 

85. The Committee pointed out that the Police Commission set 
up in 1968 had suggested that there should be an Advisory Com-
mittee which should be set up by the higher officers of the police 
department from time to time to seek the cooperation of the public 
and improve the condition of ~  of the police department. 
Asked whether Government would ask the State Governments 
that police authorities should hold  periodical meetings with the 
local non-officials in order to win their confidence and also to get 
the advice of the local people, the Home Secretary has stated dur-
ing evidence : 

"I fully agree with your suggestion. It is ~ SO'LlIld suggestion." 

86. The Committee share the feelings of the Ministry of Home 
Aftaris that local police and other administrative authorities hav-
ing jurisdiction should ~ made sguarely :responsible ·.for prompt 
and etledive actioDS ill c,:ases of ailr1oc:ities on Sched1lled Castes and 
Scheduled Tribes. In order that local police could deal with tbe 
eases of atrocity promptly and effeetively, the Committee would 
lugest that the quality of tlleh performance should be improved, 
the forco should be modernised and provided necessary transport, 
wireless sets, telephones, motor vehicles aids and incentives. 

17. Further to iDstil a sense of seeurity among ~ . Seheduled 
Castes aDd Scheduled Tribes, the Committee would like to reiterate 
theh earlier recommendation made by them in theh 51st Report 
(Fifth Lok Sabha) that more and more Sehedul_ Castes and Sche-
duled Tribes should be recruited iD the Revenue aDd Pollree 
Departments 80 that the police force, at an levels, has proper and 
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:adequate repneeatatives of Scheduled cuau and Schecluled Tribes. 
It is hi,h time that Govermnent gives the UlWent thoqht to this 
.problem. 

88. The Committee further desire that the guardians of law and 
.order should be much above the average, bold IlIld honest in their 
dealings with the weaker sections of the Society. The Committee 
'Would, therefore, urge the Government to arrange special training 
-c01U'SeS for the poliee oftUlers with a view to enable them to under .. 
stand. the problems and difticulties of Scheduled Castes and Sche-
<duled Tribes and to equip them with tbe basic knowled.ge of laws 
and rules in respect of matters concerning the amelioration of 
Scheduled Castes and Scheduled TrIbes and; also the Government's 
approach and pelicies on these issues. 

88. The Committee also sugpst that local police authorities 
should hold periodical meetiagls with local DOD-Ioftlcials, in order to 
win their confidence, and aI80 to know the problems of Scheduled 
Castes and Scheduled Tribes of the area. . 

90. The Committee bope that the pollce administration in tribal 
-areas would be Improved on the pattern suggested 'by the Ministry 
of Home Atlairs In their evidence before the Committee. 

91. The Committee recommend that special police station. for 
Seheduled Castes, on the pattern of the State GoYenuDea. of 
Madhya PradeSh aDd BIhar sllould also be opened by other States 
m aD the dfstrkts of their States. Special Flying Police Squads 
should also be formed at district level for tbe purpose of visldal' 
the afteeted 8pOts immediately after the incideats and for proper 
investigation. 

VIII. INTELLIGENCE 

92. The Committee  pointed out that one of their Study Groups 
wllich visited Marathwada during September, 197&, had felt that 
there had been a total failure somewhere in the functioning of the 
Home Department of the State Government of Maharashtra as 
also of the Ministry of Home Aftairs at the Centre which was 
supervising and getting the intelligence reports from the State. 
The Committee enquired whether the Centt'al and State Govern-
ments were not aware of the situation which was developing in the 
region for some time and were they not getting intelligence reports 
Ito that effect so that they could take timely ~  measures be· 
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fore the actual flare up. The Home Secretary in his evidence before 
the Committee has stated : . 

"The intelligence that a situation was brewing, was develop-· 
ing which would lead to a great deal of lawlessness wu 
available with practically all the operational authorities. 
As you said, whether this information was fully used,. 
whether the necessary steps acting on that informatiou· 
had been taken, whether the steps taken were adequate 
in the context of the problem that was emerging-these 
were all matters of judgment." 

93. The Committee then pointed out that the police a.uthorities. 
Marathwada had informed the Study Group that there was no pre-
cise information regarding possible disturbances. To this the Home-
Secretary has explained that in resnect of such incidents, even 
when there is complete information, the attitude will be that infor-
mation is not precise or definite. Intelligence can only give a-
warning that things' are becoming hot. To expect that intelligence-
will give information that at such and such place such incidents 
will happen, during his 32 years of experience, he lias never re-
ceived any such intelligence reports with all the alertness, there 
may be occasions when the administration cannot do anything 
and that kind of failure to take action is a IJ'Iatter of judpnent. 

94. Asked whether the Ministry of . Home Affairs also deploy 
their intelligence agency to get information from various places 
apart from the State Governments reports, the Home Secretal'J' 
has stated : 

"The Intelligence Bureau at the Centre is to maintain the-' 
vigilance in various States and they do send us regular 
reports as soon as the incidents occur. But for all intell1-
gence reports, the. practice has been not to disclose the 
information. We are utilising that." 

95. Asked. whether these intelligence Officers depend upon the 
information given by the State Governments or the local agency 
intelligence units of the State Governments, because they have ~  

staff to collect information and there is only one S'Ilch Offtcer 
covering many districts, the Home Secretary has stated: 

"What you  are saying is quite correct. But subject to' 
their limitations they try to submit information. Unless 
we go into any individual instance, it may not be possi-
ble to' make any collective judgment about what other 



information we receive from intelligence sources. But 
this is the primary object of utilising the 1ntelligenctt 
agencies. It is for the Centre to keep its finger on the 
situation that is developing, is not either to initiate prose-
cution or to take any legal action." 

98. The Committee is strongly of the view that it is the conati-
~  responsibility of the Central Government to protect the· 
Scheduled Castes and Scheduled Tribes from social injustice and 
all forms of exploitation. ~ Committee would, therefore, urge 
the Central Government to spread its intelligence network upto 
at least sub-Mivislon level of the States and obtain independent. 
reports about the occurrences and likely happenings there and 
iJlitia.te r.emedial measures wherever necessary, in consultation 
with the State Governments. 

IX. JUDICIAL PROBES 

97. The Committee stated that during the course of tours of 
Study Groups of the Committee to Agra and Marathwada, a num-
ber of non-ofticials organisations approached the Study Groups and 
desired that Judicial Probes should be instituted into the causes of 
disturbances and police excesses at those places. The demand in 
the case of Agra disturbances was so much that the State Govern-
ment which was reluctant to order a Judicial Probe in the initial 
stages had to yield to the mounting pressure of toe public and to 
order for Judicial Probe. Asked whether any criteria had been laid 
down by Government for ordering Judicial Probes in such cases 
and whether the Central Government could direct the State Gov-
ernments to immediately order Judicial Probe in case of large 
scale arson, killing and atrocities on Scheduled Castes and Sche-
duled Tribes, the representative of the Ministry of Home Affairs 
has stated during evidence : 

"Actually we are examining the whole question not neces-
sarily in the context of the atrocities on Harijans but 
wherever any firing takes place or a serious disturbance 
occurs, one of the suggestions was that a Standing Body 
conSisting of a judicial officer-he may be a serving as 
District Judge or a retired judge of a High Court-
a_isted by the Revenue Officer or the Police Officer may 
be appointed. Whenever anything of this sort happens 
this machinery is set into motion so that people need not 
ask to investigate into those disturbances.. As a matter of 
fact, the Prime Minister himself has written to States 
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informing whether a Standing Machinery could be creat-
ed in the Districts for enquiring into the atrocities on 
Harijans or discrimination against them. So, we are try-
ing to find out what is the reaction of the States. In 
majority of the cases, this apprehension in the minds of 
tbe people would disappear. Where occurrence are very 
serious, judicial enquiry will have to be done. But in all 
other cases, a Standing machinery is suggested. This 
would a'Utomatically go into ~ question." 

N. The Committee recommend that with a view to inspire con-
'fldence and credibility in the public a.bout the fairness and iDl1Jar-
,tiality of the Administl'Btion there should be an automatic judicial 
inquiry into the eases where there is a luge scale arson, looting, 
murder and indisC'l'iminate Bring by the police involving Scheduled 
'Castes and Scheduled Tribes. 

X. RELIEF & REHABILITATION 

99. The Committee on the Welfare of Scheduled Castes and Sche-
duled Tribes in their Dlst Report (Fifth Lok Sabha) on the Ministry 
, of Home Affairs-Atrocities on Scheduled Castes in (i) Village 
Maulana Budhuchak (District Patna); and (ii) Village Amli Kaur 
(District Banda) presented to Parliament on 31-3-1976, have recom-
mended as follows:-

"With a view to helping those persons affected by atrocities, 
the Committee suggest that the feasibility of constituting 
a special fund at the Central level should be considered." 

100. The Ministry of Home Affairs in their action taken reply 
,fumished to the Committee has stated as follows:-

"Besides initiating acti,on under the law in specific cases of 
atrocities, the local authorities of the respective State 
GovernmentslUnion Territory Administrations also take 
appropriate steps wherever necessary to provide relief 
and Tehabilitation assistance to the victims. In deserv-
ing cases the Central Government also sanctioR ad hoe 
assistance to supplement what is provided by the State 
Govemments. Such assistance bas been given from the 
Prime Minister's National Relief Fund or the Home Mint-
ster's Discretionary Grant etc. Creation of any special 
fund for this purpose at the Central level is not therefore 

considered necessary. 
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It may be mentioned that the Government of Andhra Pradesh 
have introduced a scheme to provide monetary relief to 
victims of atrocities on members of Scheduled Castes and 
Scheduled Tribes. A copy of the Andhra Pradesh Scheme 
has already been sent to the State Governments in 1975. 
We have again commended the Andhra Pradesh Scheme 
to each of the other State Governments and Union Terri-
tory Administrations and requested them to consider the 
desirability of introducing such a scheme in their State! 
Union Territory." 

101. The Committee on the Welfare of S'cheduled Castes and 
Scheduled Tribes while examining the action taken replies of the 
Government to their recammendations have, in their 2nd Report 
(Sixth Lok Sabha) reiterated the recommendation as follows:-

UThe 'Committee are not fully convinced. with the arguments 
of the Ministry of Home Mairs and reiterate their earlier 
recommendation that, with a view to helping those per-
sons affected by atrocities, the Government should consi-
der the feasibility of constituting a special fund at the 
Central level and draw a scheme for the purpose." 

102. When asked the action taken by Government in the matter, 
the Ministry of Home Mairs in a written note furnished to the 
Committee, has stated: 

UThe recommendation of the Committee has been examined 
in detail. It was considered that the State Governments 
should be persuaded to earmark specific funds for grant-
ing assistance to the victims of atrocities. This should be 
ensured by the Central Government when the annual plan 
proposals of the State Governments are discussed. If, in 
spite of the special earmarking of funds done by the State 
Governments, they run short of funds for this purpose, 
the Central Government should play a supplemental role 
and provide financial assistance on demand by the state 
Government to meet the requirements of speciftc cases, 
In this manner, Central Government will be ensuring that 
the State Governments keep earmarked specific funds for 
the victims of atrocities in their annual budgets and also 
shall play the role of supplementing the gaps in the efforts 
of the State Governments." 
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103. The Committee referred to the Government of Andhra Pra-
desh scheme for providing immediate monetary relief to the victims. 
of atrocities without waiting for the results of the criminal proceed-
ings which normally take considerable time which has been com-
mented by the Government to the State Governments and asked the-
States which have introduced schemes on the line of Andhra Pra-
desh. The Ministry of Home Affairs in a written note furnished to-
the Committee has stated: 

"The following State Governments have introduced ~ on 
the lines of Andhra Pradesh: 

Himachal Pradesh, Maharashtra & Uttar Pradesh. 

The following State Governments are considering introducing 
similar schemes:-

Bihar, Gujarat, Kerala, M,P., Karns-taka, Orissa, ~ 

Tamil Nadu, West Bengal. 

Ad hoc relief is also being granted by the State Governments 
to the victims of atrocities on the merits of each case. 
For example, in the recent incidents of violence in Mara-
thwada, the State Government granted the following re-
lief to the victims:-

(i) The victims were provided with free food and shelte!: 
etc. 

(ii) Immediate relief was granted to them on par with vic-
tims 6f natural calamities. 

(iii) Village sites and houses upto Rs. 15001-were provided 
I free of cost. 
'. 

t. 

(iv) Works under employment guarantee schemes were· 
started in relaxation of the usual existing norms so U-
to provide immediate employment. 

Monthly relief was also granted to the families of members of 
Scheduled Castes who cUed or who were incapacitated' 
permanently or temporarily." 

104. The Committee desired to know whether in the case of atro-
cities on Harijans, victims of atrocities have been given relief out 
of the Prime Minister's Rellef Fund and if so, the relief 80 given 
during the last three years and the States to which given, the Mini-
stry of Home Affairs in a written information furnished to the Com-
wttee has atated: 
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"In August, 1978, Prime Minister sanctioned a sum of 
RI. 83,2001- from the Prime Minister's National Relief 
Fund for providing relief to victims of the violent inci-
dents at Villupuram, a number of whom were Harijans. 
No other grant has been made from the Fund in the last 
three years for this purpose." 

105. The Committee pointed out that two of their Study Groups 
during their tours to Maharashtra (Maratbwada) and Bihar (Belcm) 
had noted that the quantum of relief given to the victims of atroci-
ties was very low. In Maharashtra Rs. 15001- was given for village 
sites and houses to each of the families whose houses had been 
'burnt. In Belchi Rs. 5001- was given to each of the affected families. 
'When this fact was brought to the notice of the Chief Minister. 
Bihar,.he increased the amount to Rs. 50001- per family. The Com-
mittee enquired the steps being taker, by the Central Government 
to see that the States which have not introduced scheme Cif relief 
introduced by the Andhra Pradesh Govemment introduced such a 
*lheme. The Home Secretary has stated that they will persuade 
.the State Governments. 

106. The Committee then referred that in the case of air accident 
'or train accident, the quantum of relief payable to the victims is 
fixed and enquired whether it will not be possible for the Ministry 
'of Hbme Affairs to draw up a plan at the Centre so that immediate 
fixed relief can be given to the victims of atrocities or to the rei a-
-uves of persons killed in such cases. The Home Secretary has stated 
.during evidence: 

"This suggestion is under examination. I shall keep a note of 
what you have mentioned, I would request the Govern-
ment to expedite the decision in the matter." 

107. The Committee then stated that in the case of refugees from 
Pakistan, Burma, Ceylon etc., the Central Government took the res-
'ponsibillty of rehabilitating them and asked whether the Central 
Government will consider creating a fund for the rehabilitation of 
victims of atrocities. To this the Home Secretary has stated "I will 
'place the suggestion before Government." 

108. The Committee Dote that the quaDtum aDd type of relief 
'provided to the vietims of atrocities Is left to the discretion of the 
-State GoveJ'lllllents and that there are DO pldeliDes or scheme for 
the pant of relief In such cues. The Stat. of ADdhra Pradesh have 
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drawn a scheme fM providing immediate relief to the victims of atro-
cities without waiting for the results of the criminal proceedinp. 
which normally take considerable time and the States of Himachal 
Pradesh, Maharashtra and Uttar Pradesh have decided to follow the 
footsteps of Andhra Pradesh. Other State Governments are yet to· 
take a decision i. the matter. Though the Andhra Pradesh Scheme 
is commendable. tbe Committee feel that the quantum. of relief pro-
vided by the Scbeme is inadequate, and sbould be increased to • con-
sldenble extent keeping in view the rising cost of living and prices 
of various material and commodities. 

109. Considering tbe distressing frequency of the atrocities on 
Scheduled Castes and Scbeduled Tribes, the Committee recommend 
tbat the Central Government should consider the feasibility of draw-
in, up a comprehenslve scheme layin, down the quantum .tnd type' 
of relief to be provided to the victims of atrocities as is the practice 
in the case of air or rail accidents. 

110. The Committee further recommend that the entire expen-
diture on this account should be mot by the Central Government for 
which a special fund at the central level should be constituted as 
already recommended by the Committee in their 5lst Heport (FifO" 
Lok Sabha). : I  : :::--~ 

~ 1_ J 

111. The CommiUee fUrtber recommend that for proper rehabi-
litation of the dependents of the victims of atrocities, Government 
should provide suitable employment to them and other adequate, 
ftnaneial and material assistance to the aggrieved. 

XI. PROTECTION OF CIVIL RIGHTS ACT, 1955 

112. The Committee have been informed that Article 17 of the 
Constitution .abolishes "untouchability" and forbids its practice in 
any form. The Untouchability (Offences) Act, 1955 was enacted as 
a Central law to award pun'ishment for offences amounting to obser-
vance of the practice of untouchability. Even since the Untouch-
ability (Offences) Act, ]955 cqme into force, there was a general 
feeling that the Act was not meaningfully serving the purpose for 
which it was enacted. and that the punishment awarded under the 
Act were too few and inadequate. Accordingly. the Untouchability 
(Offences) Amendment and Miscellaneous Provision Bill, 1972 was 
introduced in the Lok Sabha in April, 1972. This Bill with compre-
hensive amendments as proposed by the Joint Select Committee of 
Parliament, was passed by the Parliament in September, 1976, with 
certain modifications. This enactment changed the name of the· 
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principal Act into the uProtection of Civil Rights Act, 1955". The· 
amended Act came into force from the 19th November, 1976. In this 
Act, the term ''Civil Rights" has been defined as any right accruing 
to a person by reason of abolition of "untouchability" under Article 
17 of the Constitution. 

113. Compared to the original Untouchability (Oftences) Actr 
1955, the 'Protection of Civil Rights Act, 1955', has considerably 
tightened the penal provisions of the law and incorporates var.ous 
new features to curb the practice of untouchability. All types of 
untouchability cases which were cognizable but compoundable 
under the old Untouchability (Offences) Act, 1955, have been made 
cognizable as well as non-compoundable under the-amended Act 
with effect from 19th November, 1976. Under the old Act punish· 
ment for committing untouchability offences was imprisonment 
which may extend up to six months or with fine upto Rs. 500\-, or 
both. ~  the amended Act, for the first time, minimum and 
maximum punishments have been quantified, namely, for the first 
offence, the minimum punishment will be imprisonment for one 
month and fine of Rs. 100\-and the maximum imprisonment for six 
months and fine of Rs. 5001-. For the second offence, the minimum 
punishment will be imprisonment for six months and fine Rs. 2001· 
and maximum imprisonment for one year and fine of Rs. 5001-. For 
the third and subsequent offences, the punishment may range from 
imprisonment for one year and ftne of Rs. 5001 ... to imprisonment for 
two years and ftne of Rs. 10001-. From this i't would be seen that 
in the amended Protection of Civil Rights Act, 1955, the law has 
been considerably tightened with stringent penal provisions. One 
significant characteristic of the Act is that public ~  who wil-
fully show negligence in the investigation of any offence punishable 
under the act. are deemed to have abetted an offence punishable un-
der that Act. The State Governments have also been empowered 
to impose collective fines on the inhabitants of any area whO' 
are concerned in or abetting the commi'ssion of untouchability off-
ences. The amended Act has, for the first time, made the Central 
Government responsible to coordinate the measures taken by the 
~  Governments under Section 15A of the. Act and to place on 
the Table of each House of Parliament every year, a report on the 
measures taken by itself and the State Governments in pursuance 
of the provisions of the Section 15A of the Act. Under Section· 
15A(2) of the Act, the State Governments are required to take 
measures for providing adequate facilittes, including legal aid, ap-
pointment of omcers for initiating or exercising supervision over 



"prosecutions, setting up of Special Courts, appointment of Commit-
-tees at appropriate levels, provision for perjodic surveys on the work-
ing of the provisions of this Act and identification of the areas 
where persons are under any disability arising out of "untouch-
-ability." 

114. The Committee have been further informed that according 
to the reports furnished by the State Governments for the full year 
-except Bthar, Kerala and Maharashtra, which have furnished in-
formation upto 30th June, 1977 and Union Territory ~

'tions, under the amended provisions of the Protection of Civil 
Rights Act, 1955, 3425 fresh cases were registered in 1977. This 
shows that registration of cases from 7047 in 1976 has declined to 
"3425 in 1977. Break up of cases in selected States during 1976 and 
1977 is given below:-

I 

Brea.k-up of cases registered in selected States during 1976 a.nd 1977 

S.No. Name of Slats No. of cuelregistered duriDi the year 

1976 1977 

I. Andhra Pradesh 138 89 

"II. Bihar • 116 a@ 

3· GiQarat 1136 1137 

4· Kamataka 5g11 319 

~. Madhya Pradeah ,00 353 

6. Mwuhtra 363 1166@ 

,. Ori_ • 112 49 

8. ~ .. than 1.54- 119 

9· Tamil Nadu 1 ~  7g11 

10. Uttar Pradesh 416 1108 

"---
~  30-6-1977 

115. The number of cases registered during 1977 is at Appendix 
"VIII. 

116. Section 15A(2) (V) of the Protection of Civil Rights Act, 
.1955 reads as follows:-

"15A(2) In particular, and without prejudice to the generality 
of the provisiOns of Sub-section (I), such measures may 
include; 
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I' '~ ,(v) PrQvision for a periodic survey of the working of the 
provisions of the Act with a view to suggesting measures 
~ the better implementation of the provjsiOD of the 
Act.", 

-'117. Asked whether any survey ,has been conducted by any of 
\he ~  Governments in pursuence of the above provisions of the 
Act, the Ministry of Home Mairs in a written note furnished to 
:the Committee bas stated: 

"No State Governments have conducted any survey during 
the year under report in pUl'lUarice of this provision. 
However, the Government of Gujarat propose to carry out 
surveys through Social Research Institutes" Universities, 
Bureau of Economics and Sfatiatics and Directorate of 
Social Welfare. In Uttar Pradesh, the ,Comm'iasion for 
Scheduled Castes, Scheduled Tribes and Backward Classes 
being set up is proposed to be given this work. The West 
Bengal Government have advised the Director, Cultural 
Research -Institute, to conduct a survey with' a view to 
ascertaining how far the practice of the untouchability is 
prevalent in ~ State." 

118. Under Section 15(A) (2) (vi) of the Protection of Civil Rights 
Act, surveys are "required to be made to identify areas where un-
~  is still ~  and take adequate measures to combat 
Jt. The Committee asked the State Governments and Union Ter-
ritory Administrations which have can'iedout such" surveys. 

119. The Ministry of HC?me ~ In a written note furnished to 
the Committee has stated that Sub-section"2 of the Section 15A of 
"the Protection of Civil Rights ~~ ellforced from 19-11-1976 contains 
certain gqidelines for ~  Governments for undP.rtaking mea-
.. ures to ensure that rights accruing from the abolition of untouch-
ability are availed of by the PersOns subjected to disabilities arising 
.out cif untouchability. One of the measures suggested In sub-sec-
'tion 2(v1) 1s for the identiftcation of ateas where persons are under 
any disability arising out of untouchabUity and adoption of such 
nieasures as would ensure removal of sUch dlsabUittes -froin such 
:areas. Reply reCeived from some State Governments in this regard 
.are llS follows:-

Karnat.b: The areas where the practice of untouchability is 
1leep rooted have been identUled OIl the bull of crime 
.tatlstlca and necenary inltructions have be.en 1ltUa4 to 

'764 LB-4. 
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the Unit Oftlcerl to tighten up the enfOrcement of the Act 
in these areas. ' 

" 

Kerala: Interior areas of Kasargode and Hosdurg Talukas of 
CannanO'l'e district are already identified as untouchability 
prone areas and special mobile squad has been commis-

." siODed· to detect and investigate· untouchability ease in 
". '.-' these ai'ea&' .:. " 

Maharashtra: District Superintendents of Police have been 
directed to prepare the list of vill.ages where' the un. 
touchability offences occur and where the' relations bet-
ween the caste Hindus' and Scheduled, · ~ are under 
strain. Such villages are termed 'sensitive' villages. The-
special cell at the"State level maintains the list of all the 
sensitive Villages: 

. 'r . 
Orissa: District Administ:r;ation and the Police have been 
directed to identify. t,rQuble prone areas alld to undertake-
preventive measures in th(!se ~  . ~  any escala-
tion. 

Rajasthan: It is proposed to "take up the work of identifica-
tion of 'disability' a1J!as with the help of District Vigilance-
~~  an{i Social Justice Committees. 

. .. 

T-.mll Nadu: Oftences under the Act are not concentrated iD 
anyone district; such cases are ~  and sporadic • 
However, in six districts having larger concentration of 
Scheduled Castes, mobile squdds have been set, up to-
~  ~~  investigate cases of ~ . . 

Uttar Pradesh: State level special enquiry cell headP.d by' 
D.I.G. of Police is entrusted with the work of identiftca-
tion of areas where persons ~ under any disability ~ 
ing out of untouchability. and to suggest remedial me'a:' 
sures to root out the: disabilities' from such areas. 

120. In the States of Assam, Meglial8ya, Nagaland' and Unioll' 
Territories of Andaman and Nicobar Islands, Dadra and Nagar 
Haveli, ~  Pradesh, Lakshadweep and Mizoram, no ~ 
have been reported under the Act and as such the problem of un-
touchability 18 almost extinct m these States/UnloD Territories and 
they are not required to undertake any exercise of jdentiftcation of 
dtaabWty -area •. 



121. Information in regard to other States/Union Territories Sa 
not yet available. 

MachiDery for enforcement of Protection of CivU aicht. Act 

122. As regards the implementation of the provisions of the Pro-
tection of Civil Rights Act, 1955, the representative of the Mlnlatry 
Of Home Affairs has informed the Committee during evicltance that 
according to the instructions and guidelines Sasued by the Govern-
ment of India from time to time, there is already a mlM:hinery in 
each State. Most of the States have special investigation cells. 
Now, the State Governments have to strengthen that machinery so 
that there is proper implementation of the Protection of Civil HigMl 
Act. The Government have desired that the machinery should be 
strengthened and for that ptrrpose, the Central assistance is being 
given to the States from this year. 

123. As regards the Central assistance provided by the Central 
Government to the State Governments for the enforcement and 
implementation of the provisions of the Protection of Civil Rights 
Act, 1955, the Commissioner for Scheduled Castes and Scheduled 
Tribes in his 24th Report for the years 1975-76 and 1978-77 had men-
tioned as follows:-

"The Protection of Civil Rights Act, 19M enjoins upon the 
Central and State Governments certain duties relating to 
the enforcement and implementation of the provisions of 
the Act by C'l"eating appropriate machinery at various 
levels. In the Fifth Five Year Plan, an outlay of Ra. 5 
crores has been provided for strengthening of machinery 
for enforcement of UntouchabUity Act, but unfortunate-
ly, it has remained unutilised, largely on account of initia-
tive on the part of Directorate General, Backward Classes 
Welfare ....... ." 

124. Asked whether, at the central level, there is a machinery to 
see that the State Governments create such a machinery and make 
use of the central assistance properly, the Home Secretary hal 
stated during evidence: 

''We have earmarked a Joint Secretary to exclusively look 
after this work. We have also made available some other 
officers. Direct monitoring facility is also being added. 
The importance which the Government attaches to this 
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problem has reflected itself in the administrative arrange-
ments within the Ministry. Previously, there was no 
special Joint Secretary to look after this entire work. 
We have now made it a full time charge." 

125. The Committee then pointed out that instructions and sug-
gestions have been sent by the Ministry of Home Mairs to the 
various States that district oftlcers should be requested to obtain 
prompt information, investigation of all offences involving Harijans 
and in areas where atrocities on Scheduled Castes and  Scheduled 
Tribes have taken place, special police is required to be  posted to 
take prompt action. But wherever the Study Groups of the Com-
mittee have gone on on-the-spot study tours, they have found that 
these instructions are not being followed. The Committee asked 
the measures the Government are taking to see that State Govern-
ments followed the instructions issued by the Ministry of Home 
Affairs from time to time. The representative of tbe Ministry of 
Home Affairs has stated during evidence: 

"We are now setting up various units for different States. We 
are visiting various States and holding meetings with 
State omeara and range omcera, to ensure that the instruc-
tions are complied with, in the field. This month we are 
going to Maharashtra and Gujaorat. We have divided the 
country into 4 to 5 zones. We will find out whether the 
instructions are being complied with." 

The Home Secretary added: 

"Government have decided to strengthen the machinery at 
the headquarters to see that ou!" suggestions are acted 
upon. But, apart from that, if you have any further 
specific suggestions, we will certainly consider them." 

i26. The Committee wanted to know the total assistance made 
available to various State Governments, State-wise, for the proper 
functioning of the machineory for the Protection of Civil Rights Act, 
1955, during the last three years, year-Wise, the ~  for giving 
the assistance, the guidelines :55'.::1 by the Central Government in 
this regard and the type of machinery set up in each State for the 
purpose in pursuance of· the guidelines issued by the Central Gov-
ernment. 

121. The Ministry of Home Affairs in a written note furnished 
to the Committee has stated that the following expenditure was 
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incurred on machinery for the implementation ot the Protection ot 
CtvU Rights Act, 1955 during the last three ye ... :-

Name of State Expeaditure incurred (Ra. in 
lakba) 

1975-76 1976-77 1977-78 

ADdhra PradeIh , 1'01 

Glijarat 1'60 

Kamatab I' 50 8'10 

Tamil Nadu 3'40 

Maharuhtra 0,88 

TOTAL Nil I' 50 15'00 

128, During the current financial year 197~79  following State. 
have been allocated funds for strengthening the machinery for the 
enforcement of the Protection of Civil Rights Act, 1955:-

------_._--------------------
Name of the State 

I, Uttar Pradc:lh 

I,Bihu' 

S, ADdbra Pndeah 

4, Gujarat 

5,Mabaruhtra 

8. Tamil Nadu 

7. KamaIUa 

8, Madhya PradeIb 

9 ~ 

10, Orilla 

Amount pr'OpQICICI to be al1oc:ated 
(Ri, io latbI) 

8'00 

8'00 

4'00 

3'50 

3'50 

4'00 

5'00 

3'00 

3'00 

,'00 

45'00 
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129. The Government of India makes ~. to States broad-
lyon the basis of Scheduled Castes population in the State and num-
ber of crimes reported involving Scheduled Castes. During this 
financial year (1978-79), the State Government have been allotted 
amounts as indicated above and they have been requested to reorient 
the existing machinery according to guidelines given by the Centt'e 
in this regard. 

130. A copy of the guidelines issued by the Central Government 
in this regard is at Appendix IX. 

131. While allocating the funds for strengthening the existing 
machinery for better implementation of the Protection of Civil 
Rights Act, 1955 during the current financial year 1978-79, the State 
Governments concerned have been requested to re-orient the exist-
ing machinery according to guidelines given by the Centre in this 
regard. 

132. The Committee wanted to know whether as required under 
aub-section 4 of section 15A of the Protection of Civil Rights Act, 
1955, a report on the measures taken by the State Governments and 
the Central Government is being made available to both Houses of 
Parliament. The representative of the Ministry of Home Mairs 
has stated that the first repott will be submitted for  which they are 
collecting information from the various States. 

133. In a memorandum submitted to the Committee by the Hari-
jan Sewak Sangh, Delhi, it has been suggested that documentary 
ftlms and cinema slides may be prepared to propagate the provisions 
of the Protection of Civil Rights Act, 1955 and these should be com-
pulsorily exhibited in every show of Cinema Halls in rural areas. 

134. Asked the reactiOn of the Government to this suggestion, 
the Minist-ry of Home Mairs in a written note has stated that the 
Film Division of the Ministry of Information and Broadcasting have· 
already produced the following documen'tary ftlms on the theme of 
eradication of untouchability which were exhibited both in urban 
and rural areas: 

Name of the film YeIU i. whiee Produced ----------.------------------
I. TowardJ a Better Society 1953 

II. Children of God 1956 

S. Andhere IIC Ujala me 1961 

... Raide 

5. Brahmin 

_.r 196. 

1962 
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Name ofth" rum--------- Yea. is which Produced 

6 

7 

:8 

"9 

10 

Barged 

AD Ancient Cune 

Vic:tima of Tradition 

Chandalika 

Harijan 
'" 

--'--

1963 

1969 

1973 

1973 

135. Another documentary fUm on-this theme is under produc-
tion and it will be widely exhibited. In the" releases of the Indian 
News Review ~ " are also included on activittes -concerning the 
Scheduled. Castes. 

136. As regards the ~  for preparing cinema slides -on 
the provisions of the Protection of Civil Rights Act and the com-
pulsory exhibition of the documentary ftllnl and cinema slidea in 
the cinema halls in !1lrt'll areas, the Ministry of Information and 
Broadcasting is being requested to examine these suggestions. , 

Collective Fines 

137. Regarding the provisions in the Act to impose collective 
fines in areas where atrocities on Scheduled Castes and Scheduled 
Tribes have taken -place-; the Home ~ ~  has stated during ~
dence that their experience in the matter has not been very happy. 
That is confined to communal disturbal!ce areas so far. Announce-
ments are made but as soon as normalcy returned, no State Gov-
ernment wanted to keep alive the tension for recovery" of -~ fines 
brlp,sed. No one can be certain" as to what repercussions will be. 
The recommendation of Government in that regard is that if atro-
cities on large scale are there, that _should be done. But no State 
has done that so far . 

.special Courts 

138. Asked whether Special Courts have been set up by any of 
the State Governments in order to dispose of the cases under the 
Protection of Civil Rights Act, which linger on for two to three 
:y.ears, the representative of the Ministry of Home Affairs has stated: 

"We asked the various State Governments the very same m· 
formation as to whether looldng to the long -pendency of 
the cases, they would like to have special-courts estab-
lished. Nobody said that they want special courts, except 
Maharashtra and Bihar, where they said that instead of 



_._ ....... 
l' SO 

special courts, they will ask the High Court to specify a 
particular court, already existing QIle, to deal exclusively 
with these caSes. The States do ncrt think that the 
pendency is such that special courts should be establish-
ed." 

139. When asked whether High Courts can be requested to direct 
the Courts to dispose of these cases within a certain specified period, 
say six months or .0, the representative of the Ministry of Home 
Aftairs has stated that that has been done in most of the cases. 
Maharashtra speciftcaUy took up. this' question. Bibar has done it. 
In Maharashtra, they have specified a particular court' fol' this pur-
pose, where the number of cases were more. Special Cells which 
have been established are also supposed to chase these cases. 

Publil:ity re: the provision. of the Act 

140. A StUdy Group of the. Committee which visited Madhya 
Pradesh during July, 1978, was infol'med that in the villages, poor 
Scheduled Castes were not aware of their rights and the provisions 
of the Protection of Civil Rights Act, 1955. Asked the steps the 
Government propolle to take in such ~  t;Jle Ministry of Home 
Affain in a written note furnished to the Committee has stated that 
:the question of making the provisions of the Act known to the 
general public, the Central Government have requested the State 
,Governments to give ~  publicity to the provisions of the 
Act. We have also asked the' State Governments to distribute 
copies of the Act in region,al languages to the' district authoritiesr 
police, panchayats, voluntary organisations etc. The voluntary or .. 
ganisations like the Harijans ~  Sangh and the Bharatiya De-
pressed Classes League are given financial assistance by this Minis-
try for undertaking publicity against the practice of untouchability' 
and on the provisions of the Protection of Civil Rights Act. 

Voluntary Organisatio'RB 

141. Asked the number of volunta!y organisations working in the 
field, their area of operations and the ftnancial assistance given to 
them by the Central and State Governments during the last three 
years, year-.wise, the Ministry of Home Affairs in a written note 
fumished to the Committee has stated that it has been the policy 
of the Government of India to enlist all possible helps from the 
voluntary agencies and to encourage them to widen their ~  of 
activities. The financial assistance for this purpose is being provid-

I 
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",r 

edand the :quantum of assistance has been going up as will be Seeu 
from the table below: -

lit Five ~  Plan 

gild Five Year Plan 

snl Five Year Plan 

4th Five Year Plan 

RI. gg'6s lakha 

RI. 87'00 lakha 

RI. I  . 75 crorc. 

RI. a' 00 crore. 

142. The number of voluntary agencies together with other de-
tails, which have been 'receiving financial assistance from the Gov· 
ernment of India during the last three years is at Appendix X. 

143. The number of voluntary agencies which are receiving 
grants from the State Governments under the State Sector Schemes 
and the non-Plan Schemes in the various States is very large. This 
information is not readily available. 

144. The conditions which  govern the receipt of grants-in-ald by 
voluntary agencies  from the Government of India include submis-
sion of quarterly, half yearly and annual progress 'reports. They 
are also required to submit the audited statements of accounts. 
Besides, the work done by them is inspected twice in a year by the 
field organisation of the Ministry of ~ Affairs. Every year, be-
fore these schemes are approved, review of the working of each 
voluntary agency is also made in the Ministry. 

145. The Committee are constrained to note that althoup the 
Protection of Civil Riehts Act, 1955, as amended, came into foree 
w.e.f. November, 1971, neither any of tbe State ~  haa 
10 far made efforts to Identify the areas where untouchability is ItDI 
practlsed.nor they have conducted any sarvey about the workln, 
.f· the Aet with a view to su"estin, measares for the better imple-
mentation of the provisions of the Aet as per the provisions of the 
Aet. The· Committee are stl'ODCly of the view that it Is essential 
to identify areas before embarkinl upon programmes/aetion pla05 
for, the .. dieation of tbis evil from those areas. The Committee,. 
tberefore, desire that the GovernmeDt of IDcUa should"lmpreu upon 
the State Governments to undertake identlleadon of such areas with 
utmost expedltlon. 

141. fte Committee are distressed to note that as reported by 
the Commialoner for Scheduled Castes and Scheduled Tribes in 
his 24th Report, the fund. to the tune of RI. 5 erores l8Iletioned by 
the Central Government to the State Governments for the enforee-
.. ent and implementation of the provUion. of tile Protection ~  

Civil .i,hts Aet, 1955 during thll Jl'lfth Five Year Plan remalaM 
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'1IJlutilised largely due to dismal pedormanee of tJae ~ ~  

Gebetal, Backward Classes Welfare, which is ';'nder the administra-
tive control of Ministry of Home J\ftain. 

147. The Committee are perturbed to note that so far tbere was 
no machinery in the Ministry of Home Affairs to enSure effective 
implementation of the provisions of the Protection of Civil Bights 
Act, 1955 and that the machinery in the States was also not adequate 
and required to be strengthened for which the Government of India 
propOIie to .provide financial assistance to the States from this year. 
With a view to achieve a high degree ·of efficiency in the implemen-
tation of the provisions of the Act m spirit of the objective laid 
down, the Committee would strongly urge the Government to 
.trengthen the implementing machinery both at the Centre and at 
tbe State levels. Special cells should be created forthwith in each 
of the States Headquarters and in all the district headquarters· and 
in the Ministry of Home Affairs to closely coordinate the various 
programmes/action plans and supervise the working of the provi-
sions of the Protection of Civil Bights Act, 1955. 

148. The Committee further recommend that the mass media i.e. 
newspapers, films, radio and T.V. should be extensively made use 
of for ~  and shaping the public opinion and to fight against 
discrimination and untouchability. Wide publicity should be given 
to the provisions of the Act. Documentary films shoUld be produc-
ed on the subject and those already  produced should be dubbed 
into different regional languages and compulsorily exhibited in 
eVflry cinema show in the rural areas and in the sensitive dis-
tricts, particularly. Suitable cinema sUdes shoUld be made and 
widely exhibited. Appropriate sloaBDI shoUld also be Plinted in 
bold letters. on the postal stationary so that these pt widely ~

eulated. 

loll. The Committee feel that eradication of untouchabWty is a 
-eomplex problem of social· relations and attitude of higher castes 
towards the so called depressed classes of society and It can not be 
'tackled effectively merely b" passing' lellslatllon. The voluntary 
-elforls by dedicated social workers can go a long way in creating 
the right type of social atmosphere and environment and prepare 
tbe people to accept the action plans/programmes dran up by the 
Government for the removal of this evil. 

150. The Committee, therefore, reiterate their earlier recommen-
dation made by them in their 21st Report (Fifth LPk Sabha) that 
more and more voluntary agencies shoUld be encouraged and entrusL-
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oed with this job. The Committee further desire that they should be 
· ... ven special programmes and action plan. for eradieatiDI the UD-
touchabOity, in their areas of operation. FInancial assistance should 
Dot be a constraint in drawing and taking up such action plans/pro-
grammes by the vol1lntary Bleneies provided they are run and. 
managed by dedicated social workers of proven reeord and lntelrlty 
and competence. They should be more closely supervised to make 
them effective. The Central Government should, every year. place 
"OIl the Table of each Rouse of Parliament a report re,ardh'l the 
working of the Voluntary Agendes to whom ftnanela11l18istanee is 
given by the Central Government toarether with a copy of the re-
view made by the Ministry of Rome Aftairs, in regard to their work-
ing. 

151. The COJDJDittee have been informed that no State Gover-
lIlent has so far set up special court for trial of olleneell und .. r the 
Protection of Civil Rights Ad, 1955. The Governments of Maha-
rashtra and Bihar, have, however, asked the Rich Court. to IIP"dfy 
• partieular court, already existing one, to deal exclusively with 
eases under the Act. The Committee note the arr .... ementll made 
by the Governments of Maharashtra and Bihar and would like the 
Central Government to persuade other State Governments, where 
pendeney of cases are more, to make similar arrangements or set up 
special courts as may conduce speedy dLlJposal of the eases. The 
Committee desire that courts should not keep such eaSM pending 
for more than six months as that would by Itself have Its own Im-
pact on the problem of eradicating untouehabUity. 

152. Cases of atrocities on Scheduled Caste and Scheduled Tribe 
Government employees have also come to the notice of the Commit-
tee from time to time. The Committee consider such cases no leg 
serious than other cases of atrocities. The Committee recommend 
tlu t victims of such atrocities should be allowed to approach the 
Heads of MinistrieslDepartments direct without going through the 
proper channel. Where a Government employee desires to file a 
case in the court of law under the Protection of Civil Rights Act, 
1955, he should invariably be permitted to do so. 

NEW DELHI; 
April 27, 1979 
V4i,akha 7, 1901 (Saka) 

RAMDHAN, 
Chairman, 

Committee on the Welfare of 
Scheduled Caste. and Schedul-

ed Tribe •. 



APPENDIX I 

(Vide Chapter m, Para 21) 

STA.TEMENT SHOWING NUMBER OF CASES OF ATROCITIES 
(~  HARIJANS IINVOLVING SERIOUS loP.C. OFFENCES IN 
VARIOUS STATESIUNION TERRITORIES DURING 1974, 

.1975 AND 1976 

S.No. Name 01 the State 
No. ofcuea reported %8IC 

Increue(+) 
or decreMe 

1974 1975 (-) in 1975-
over 1914 

I 3 4 5 

I Andhra Pradab 1212 117 (+) 1212'7 

12 Allam 

3 Bihar 12,58 1163 (+)1'9 

4 ~  3512 1114 (-)47' 7 

5 Haryana 115 (+)Il400'0 

6 Himc:achaI Pndah 

7 Jammu lie Kubmir 9 III (+)133'$ 

8 Karaataka 55 (+) 

9 Kerala 493 331 (-)31'9 

10 Madhya Pradab . 1578 1587 (+)0'6 

II Mabarubcra 177 163 (-)5'1, 

I!a Maaipur 

13 Me&halaya 

14 N.,aIand 

15 on.. 14 15 (+)4'11 

16 Puqjab . 167 (+) . 
17 ~ 18 100 (+)455' 6 

54 



18 Tamil Nldu 

19 Tripura 

110 Uttar PradeIh .1 Welt Beapl 

-•• Silddm 

jl3 Delhi 

55 

TOTAL 

35 7 (-)80'0 

5791 4656 (-)19'6 

II 70 «+)3400'0 

8860 

Information in respect of remaining Union Territories is NIL. , 

SOURCE:- NATIONAL INTEGRATION DMSION, MINISTRY 
OF HOME AFFAIRS. 



APPENDIX U 

(Vide Chapter III Para 24) 

SETS OF DISTRICTS IN WHICH THE TOTAL NUMBER OF IN-
CIDENTS WHICH OCCURRED IN 1976 EXCEEDS 50 PER CENT 
75 PER CENT 90 PER CENT OF TOTAL NUMBER OF INCIDENTS 

.. -
Above-50% 

.JhanIi i. Gorakbpur 

I. UjjaiD 
II. Schore 
3. Indore 
4. Guna 
5' Morena 
6. ~  

7. Betul 
B. Gwalior 
g. ~  

WHICH OCCURRED IN THE STATE 

Above 75% 

UTI'AR. PRADESH 

I. Agra 
II. Banda 
3. Barabanki 
4. Balti 
5. JJwui 

6. Gorakhpur 
7. Ballia 
B. Bijnor 
9. Rampur 
10. Mathura 
II. Fatehpur 
la. Shabjehanpur 
13. Ettawa 

Above 90% 

•• ~  
Ii. Banda 
3. BarabanJd 
f. &uti 

5. JJwui 
6. Gorakbpur 
7. Ballia 
B. BfjDor 
9. Rampur 
10. Mathura 
II. Fatehpur 
,a. ShahJehaapur 
13. Ettawa 
'f. Kanpur 
'S. Kheri 
16. Rae Barcli 
'7. Ferruthabad 
lB. Fatebprh 
'9, Suitanpur 
ao. Mondabad. a,. Bahraich 
1111. Bareilly 

MADHYA PRADESH 

I. UjjaiD 
•• Sehore 
3. Indore 
f. Guna 
5. Morena 
6. ~  
7. Betul 
B. Gwalior 
g. Rajprh 
10. Ratlam. 
II. Bhiad 
la. Tiam,arh 
's, Dewu 
'f. DIII'fI 
'S. Chattarpur 
16. Butar 

56 

I. Ujjain. 
II. Sehore 
3. II1dore 
f. Guna 
S. Morena 
6. ~  
7. BetUJ 
8. Gwa1ior 
g. ~  • 
10. Railua 
II. BhiDd 
III. Tibmprb. 
IS. Dewu 
It, Duqr 
I  • Clhattarpur 
'6 ..... ~ 



I. Raj_t 
I. Sabar Xantha 
9. Surendra Napr 
4' Kutch .. 
5' Ahmedab8d 

I. Thlruchirapalli 
I. Thirunelveli 

I. Bijapur 
II. Kolar 
9. Raichur 
4. BelglWm 

I. Pune 
•. Ahmed Napr 
S. Nuik 
4. 'l"baIIe 
5. NaDCied 
6. AurupbMi 

57 

Above 7 ~ 

MADHYA PRADESH 

GUJARAT 

I. ~  
II. Sabllr"XaDtIia 
9. Surendra N/IPI' 
4. Kutch 
5. Ahmedabad' 
6. Kaira 
7. Mr-hllUla 
8. Banukantha 
9. Baroda 

TAMIL NADU 

I. Thiruchirapalli 
I. Thirunelveli 

KARNATAKA 

I. Bijapur 
II. Kolar ' 
9. Raichur 
4. Bel,aum 
5. Bider • 
6. Gu.lbarp 
,. Sbimop 
8. Mysore 

MAHARASBTRA 

I. Pune 
II. Ahmed Narar 
9. Naill 
4. Thane 
5. Nanded 
6. Auranlablid 
,. Sholapur 
8. NllfPur 
9. Bhandara 
10. Bulclana 
II. RatIIa Girl 
III. Parbani 

I'. Kharpon .8. Sama 
Ig. Panna 
10. Raipur 
11. Ralprh 
III. Sapr 

I. Ra;kot 
II. Sabar Kantha 
9· Surendra N.,.,.. 
4· Kutch 
~. Ahmedabad 
6. Kaira 
,. Mehana 
8. Banukantba 
g. Baroda 
1'0. Bhavnapr 
11.Jamn.,.r 
III. Amreli 

I. Thiruchirapalli 
II. Thirunelveli 
9. Madurai South. 
4. Coimbatore 

I. Bijapur 
II. Kolar 
9. Rai"nur 
4. Beltaum 
5. Bider 
6. Gulbarp 
,. Shimo,. 
8. MYIOre 
g. Tumkur 
10. Chitradurp 
II. Banplore Dbtt.. 
III. Banplore City 

I. Pune 
II. Ahmed Nqar 
9. Nulk 
... Thane 
5. Nanded 
6. Auran,abad . 
,. Sbolapur 
8. Nqpur 
9. Bhandara 
10. BWdana .. 
II. Jlama Gin ' 
III. Parbani . 
Ill' Beed 

14. Kolabia 
150 DhuJe 
16. San,Ii 
17. Umwaabacl.! 



1. Mantapur 
II. Chittoor 
:,. Nizamabad 

1. Eut Champaran 
's. Sinpbhum, 

58 

Above 7.5% 

ANDHRA PRADESH 

I. Anantapur 
I. Chittoor 
9. Nizamabad 
4. Shrikakulam 
.5. Cuddapah 
6. Kriahna 

BIHAR.-

I. Eut' Champaran 
I. Singhbhum 
9. Motihari 

Above 9 ~  

I. Anantapur 
I. Chittoor 
:I. Nizamabad 
f. Sbrikakulam 
S. Cuddapah 
6. Krilbna 
7. Eut Godavari 
8. Welt Godavari 

I. Eut Champaru 
l2. Sin,bbhum 
9. Motihari 
4. Aurangabad 

.Since reported cates involving violence for which districts oflocatioll, i. knoWD, ia aot 
adequate, the groups of districts indicated for Bihar may not be representative. 
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APPBNDm IV 

WiM Chapter V Para '.7) 

13th IMIIi"U! ,h, H,"""" l-C""..u htU i. H_ DtIIQ N. 1M """'~ 18780 

8iecomrnendation oC the Council u embodied 
in the proceedinp of the meetinI 

The Cbairman .. id that in regard to incidents 
a,aiDit member. of Scbedulc4 CUtei and 
Schedllied Tribe. effective .tep •• bollid be 
taken by the State Governments aftd the 
district officer. ,hollid obtain prompt infor· 
mation abollt the incidents involving Hari· 
jan. whether or not ,uch incideat. had 
&rilen dllC to any caste consideration. The 
Chief Ministers agreed that they would 

~  the .~  made by the 
Mini'tryof Home AfI'ain and .end informa· 
tion regularly tlil the Miailtry of Home 
l\fI'aira •. 

Girt of implementation ~  receivedliGm 
the Seato GovanuDeIltl{t1DiaD Territarla 

c;",,,,,,,,.,,, 'If R.Jutha : 

All the District MlflatratCI ad ccmcerned 
oflicen have heeD liked to intimate facti 
of the incideata involWla memben of 
Scheduled Cutel u aad Whea they occur. 
ThUi adequate viJilance II c:xerciIecl in 
thi. reapect aDd Nimble ItepI are tUea 
wherever aymptollll of communal trouble 
are noticed. 

Gil""."..,.' of 1-IIIUI Kuhmi, : 
Such incident. leldom occur in the State 
and problCDII of thia nature do not exist 
However the State Police Force baa bern 
inatruct;i to be viJilan t and take eft'ectiv 
It epa in advance and make a comprehen. 
live report if and when such incic1entl 
occur. 

COIJITII"",,' of HiIMdI.I Pr.Msh : 

'.IlIItructiODl have been ilaued to the District 
~ . authoritiea to ful'llilb information 
":' after the oc:currenc:e of any com. 
munal incident. The Superintendents 
of Police are beinlt uked to ro deep into 
the incidentsllpiDit memben ofScheCluled 
Cuteaand Scheduled Tribea, take prompt 
action in such _ and _d deiaib or 
.uch OCCtarreDCel immediately to the Govt. 
If the incicleata are found to have aTl.,.. 
due to ('.ute cOJllideration. 

CII_tor" Adminiltr". : 

There hi. been no cue of ~  

jDvolvi .. Harijansliace the formation of 
the Union Territory. Ncverthel_ the 
AdmiDiItration have i.ued iDltrUctiOlU to 
tbe District Magistrate aad the Police 
IntpectOrI to initiate ",. ...... IIctiCID u 
aDd when any iDltance of untouc:bability 
in a public place ~ to Jloticc. A 
Oollllllittee UDder the ~ or the 
Home Secal'tay, Chaadiprh AdmiDU-
tratlcm hu been COIIIdtuted &0 reYicw 
CMIII of Jaara.ment to or atrOCitiea oa 
Harij-

(Repora IrOIIl Pua.ia:b aod H.,.. 
Ocwenuaeatl U .110 the Delhi AdmhIUIra-
tion weft DOt rece1wd). 



-~.-----------------------------------------I.,. "".,.".11/111, NtWtIt"" ~  CltlNilll.u ill Sriruz,IJ, •• IA, lit" ]IlM, 1975. 
Tbia item wu iDqoDc:IlIIIiveI¥ diIc1.-d at the No implementation report. 
1IIIleIiq. 1be dilcullion which wu to 
caatiDua &bo _, day CDUld DOt take pltlee 
OIl ICCOUIIt of the IUdclen demiae of Shri P. 
N.Dhar. • 

,oIIt",..,qf lA, CIIIIml ~  C-U Alltl ill N,w DlllJi ." lit, 1611t lId)'. l!'i3. 

The Chairman adviled that a Committee be 
CODItltuted at the State level, CODIillting of 
repraeD&ativea of the Dcpartmcntl COD-
cemod to kceJ) watch OIl enforcement of the 
law and that the complaints reptered with 
the Police ahould be given ipeCial attealion 
particularly by diatridl and police oSicen. 
tnatructiODI ahould &110 be ~ to the 
~ ~  to give high priority 
to auc:h C&ICI and annual review thereof 
should be made from time to time. 

0--., oj MtJdh,IJ Prldu" : 
The State Govt. have no objection to Id U P 
a State level Committee for keepillg a 
_tch on the enforcement of the VDtouch-
ability (Oft'enca) Act, 19". Adequate 
action h .. been taken to enaure the .. lety 
of the Scheduled Castes and Sc:hedulcd 
TribCI. A lpCCial Cell under a DIG 
Police hal been created and 7 1(H'c:ia1 
Police station. ipCCi&1l)' let up for lookillg 
into the complaintl regiJtered by Harijan. 
with the Police. 7:py. S. Ps. have tiem 
put on thil work in the diltricts 1 ~ to 
them. The Police prwecutilll lkllllchel 
in the dutricts have been ~ to pay 
particularly atteDtiOll to the ~  laun-
ched under the 1955 Act. 

Gollml_t Df UII" Pr,d,1II : 

The State G8\'t. have iuued. neceuary admi-' 
nutrative directivea and have set up a 
Special Cell (at the headquarten of the 
IGP) under the control of bIG. Special 
direction. have been liven that "CII 
complaints of DOIl-C:OgDizable nature re-
pend by Scheduled CutCi and Scbtdulcd 
Tribea ahOuld &110 be inftriably in\"Clti-
pted by the Police with the prior-
pennillion of the Couru ~. 
The State Govt. have .Iso iMued diftoc-
tiona to the etrect that all cur .. rrpllrnd 
under the Untouchability (Oft'eDcea) Act, 
1955 are to be treallCd .. Special Report 
CUCI. Thcae ItepI baYe had a alutary 
efFect in booItiD. up the morale of Harija •• 
and in thwarting the evr1 desipa or tile 
oppICIMDI.. The inadequate Dumhrr 
or lllVeltipting o5ccn hu. howner. 
poaed a prOblem to the police in <"OIIIplct-
log iDveatiptiona promptly in all c-.I 
dClpite the priority uaipcd to thrJII . 
The SpeeialCe11 ~ the OIl-tM-tpot 
inqulria OD campl.intl ad eDIUftI tIIa t 
the capiable 8IIIi DOD eopi,.ble c..,-. 
or atl'CleitiCi lID Sc:hedaIed Cut.. IIIId 
Scbedulod Tribea are properly invatipted 
by the DUcrict Police. The Cell also 
call. ror ICI'Utiniainr the eaquiry reportI, 
flo _ dMJ ~ ODII ......." 
of ICdaa tUieD: 1'here i. • propaal 
10 ItreI/ithesl the ~  with additiaDal 
1taIF. • 



-
IlIA ...., of "" CAftI ~ c;."",u MId ill X-lJfIIIi .. 11/6/1976-

"--fIll " lJfW ,.,..,.. 

Tbe two Chid' MiDiItaI were requated to The State Govt. have let up a Special 
....tder the dtairability of Rtti. up • Oell Cell under the DIG. 
__ IG 01' DIG for J)rOCeIIiDc eomplaintl 
&a. HarijUli. 

c-mn.n, qf M.dh". Prtuluh. 
laCormation not recei ved. 

gill ""'"'" oj 1M Wullm ~  eol/Mil /wid ., l'tmIVi 011 ~ 197 ' 

CMmImIIII " Guj."'. 

The Chid' Minilter of Gujarat promiIed to 
IeIId • repi:wt to the Home Miniltry on the 
specific ItepI takm by the Slate Govt. 10 
caure that the iDtaat of the memben of 
the Scheduled Outs _ fully aafeIruardecl 
on the linea IlIIJFIted by the Govt. cllndia. 

(The Chief Minister, MUarabtra had iDdi-
c:ated at the meeting that tile State Govt. 
IIIId takm c:oacc:rted action on all the Iuga-
tiCIIII made by the tJnion Miniltr'y or Home 
A8IIin. They had ClOIIItituted a Commit-
tee to look after the dl'ective impJc:meata-
tiOll of die proviliOlll of the 19 ~ Act and 
Mel abo iJlued illltruCtiODI to their oJIicc:n 
dlat they abouId vitit ~ IocaIitiea 
wIIile OIl tour and meet the ZiJa I'IIriIba 
... Pancbayat Suoiti oIIicen in ankr to 
IIDdentand their problema and propIpte 
die ilDpOl'tance olremoval ofuntoucbability). 

The State Government ~ i.ued iDlll'uc-
tiOlll to the police officers for proper rqil-
tering of complaintl made by HarijaDI 
UDder the tJntouebability Act widlou, 
cauain, any inconvenience to the com-
pWnti and for taking prompt actiOll 
thereon. 

Iodl "",., oj 1M WutmI -t-c.-u MU ., hvji .. 4/IO/lt75. 
The Chid' Miniaten -.reed 'that they wiD No report _ been m:eived from dlh(T .r 
IIfeDIlbeD their •. and IeIId the two State GoYtI. 
prGIDpt reparII (~ pidelinea 
lMd . down) to the Cleatral Gem. 



GtnrmImMt qf Tamil NGth. 

The proviliODI of the 1955 Act are beinr 
a&'ectiveiy enforced in i:be State throuP 
mobile police 111_ fOl'llled in 6 diatricta. 
The IIAirijaJII Welfare Bouda at Taluk, 
Diltrict aDd State leveJa have abo bem 
COIIItitutai for reviewiDg the WOI'k done 
in die dim:tiQII of enfon:ement of the 
Act and for undertaking apec:ial meuures 
to leCute effective eradication of untouch-
ability. 

GowrmnInt qf Pondic/mry. 

The incidence of atrocities hal tkc1intd 
appreciably and in fact there was no inci-
dent during 1972. Howewr nrcaury 
illllnlctiOlll have been iaued to all the 
Police ofticen to maintain vigiil'Il(,. 

(There were DO reports from other States in 
the Southern Zone). 

I¥A _ling oJ 1M Soul""" ZorIIIl Cormeil MId a' TrirNJlld'lIm Dn Ihe 7/10/1974. 

The CbairmaD oblened that the compenation A copy of the Andhra Pradesh scheme whic.h 
to the victima of atroc:itica should be a little provides for grant of ex-gratia payment 
liberal. He urpd that pnIIDpt action be of RI. 1000/-to each of the VlcWm of 
taken by the State Govenunentl wherever atrocities _ forwarded in February, 1975 
there _ any incident involvilll ofl'enceI by the Miniltry of Home Aft'ain to the 
spinst Scheduled Cutes and Scheduled State Govta. with the recammendatiOll that 
Tribes. they might COIIIider adopting the 1Cbeme. 

Spec:ial Cell ha\le been sel up by the Govt. 
of ADdhra Pradah, Kamataka and 
KcraIa to look into the complaint of 
tbe ScIIed.u1ed Castell and Scheduled 
Tribes. 

~ IIWIiIIg of 1M Soullwm ~. ..  Cormcil ItIltl III .",., /1/1 11.0/10/1976. 

c-rrmmt qf bdltrG ",... 

The Chairman imprellOd upon the State 
GoVtl. the need for prompt report to the 
CeIltrai Govt. of the occurreace of every 
iacideDt iDWlviDr caaa. ..... t memben 
at Scbedaled Cutes and Sclleduled Tribes. 

(a> Tbe State Govt. ha\le intnlduc:cd. a 
ICheme for laDctioaing monetary relief 
I"IIIJ8iDIr from RI. R5O/- to RI. D.OOO/- to 
aadl at the victimI of atrocities. Th£ 
Commillioner of Scheduled Cutes ad 
Scbeduled Tribe. hal ~ thU 
ICbemc to all the other -States. 

(b) Orden ha\le been i.ued rar ~  I. aid to the victi_ of atrocities. 
(c) The Diatrict Collccton and Superinten-
dentl at Police have been made ftI-

pcaible far Itric:t enforaement of the pro-
vw-at the Protecdoa of Civil IliIhtl 
Ad, 1955 and ha\le been IUitAWy 
~ to IauDeIa ..-atiOlll for 

_ . ~ at the Ad. . __ .. 



'5 

(d) The DUbiet Review ~~ ('om-
paled or ofIic:ial1 and nODoOlic:ial. rrvitw 
the c:aem of atrOcities, hara.men t alld 
UDtouc:hability oft'euc:ca. The CaUtela,. 
and the Superintendentl of Police UDdtr-
take quarterly review. of all luth c_. 
with a vie\<l to en.ure Ipeedy and ~  
action and to fiz reapcmaibilily for del a,. 
and la ... , if any at the varioua Itasca of 
the c:uea and for fail"ure of proat'c:ution. 

(e) Various publicil} arid ~  
meuurea have been . ~  by 
State Govta. for eradication of umouth-
ability. 

(f) The Stale Govt. have abo decided to 
encourqe inter-caatc marri.,a with 
IUitable incentives. 

(I) A Scheduled Castel and Scheduled Tribe, 
Cell i. functioning in the Department 0 
Social Welfare under the direct charge ~ 
the Chid Secretanr and tbe Chid Mindler. 
ADOther 8pedaJ Cell hu been established 
under DIO (Crime) to deal with ahe " .. ea 
of atroc:itiea and UDtoucbabUity off'cnc:ea 
iDVOlving Scheduled Caatea and ScheduJHI 
Trihea. 

(h) Neceaaary periodical returDa IUId ,tati .. 
dcal data are _t to the GoVt. of India 
regularly in the preaeribec:l proforllla. 

G.-."I of XllrUlllill. 

'Fhe Special Cell already created i. functicm-' 
~ efti!edvely and monthly return. are 
beiDf ICDt to the Miniatry of Home Aft.i .. 
rquJarly. 

a....., of T_il NtUIrJ. 
The State Cove. have liven wide ~ 
to the prwIaioaa of tile '9M Act tbrqli 
varioua publicity media anif are ~ 
IUrijan week &om Ifth to 311t January 
every year. .. 

A _Ie level c-ittee CGIIIF DIed or ._ 
c:iaI. and IIODoCIIicial. 'WU aet up in 1876 
for ~ eaf'oreaDeIIt of the Dlr.Dded 
Act. A .... Cell 1IIIder the c.buwe 
of AddJ. f.G. w .. created in February 
'977· 

MClllthly nporta are Wnw _t to the 11-. 
try of Home Main and tile lOP haa ben 
iDIIrac:ted to adhere lIrIcdy to ~ due 
data lor IIIIImiIIICID of the ........ -.------------



66 

----.--.....-------' .. _---------------------
Steps have been taken to live publicity to 
the provilioDl of the 1976 Act. 

A Special high level cell hu heeD conatituted 
under the charge of the Sec:retary of the 
Welfare DepU. (IGF i. allo a nmnber) 
for review of iDCidenta involvinJl ofI'euc:l" 
apinat Scheduled Cutes and ~ 

Tribes. 

AI no ~ of atrocities on SCTI. have been 
reported the Govt. to coDlider that there 
il little ICOpC for implementing the ache-
me for living financial aaistance. 

Periodical reporta are being ICnt regularly 
by the prescribed dew ... 

GOIIff7IIlllllI of BihtJr. 

5.1 n n'I1J U", the Cit .ir,Il' 1 ,-lid tlat it waa iNecessary action is'beillg taken a. ~  
v:'f ~ :  t'ut ~ ~  G,vernment by the Chairman of the Council. 
w; .. ~ ~  in the picture ' ~  an inci-
d!.1: O::l1rre:la'1:l it wu in their own interest GOIImIIlllN Df OrisSD. 
t'n: '1~ ' fu"ni,hed ~ inrormation to the .. 
M liqtr.' of H) n' A'£.in rcgl1larly and in InstructioDl have been iuued to the Diatric:t 
time. Magiltrates  to intimate the detaib of any 

incident of offence agaiDlt Scheduled C ... 

I tCland Scheduled Tribes a. loon .. it occun 
10 that the State Govt. may be able to 
tak e neeesaary action without delay and 
allO keep the Central Govt. informed 
about it. 

a-m_, of Wilt BIllftJI 
A propoaal for letting up a auitable machi-
nery for enfofC'ing the provisioDl of the 
protection of Civil Righta Act, 1955 ia 
under conaideration. ~  quarter-
ly"bro. are beirur aent to the Govern-
ment of India. 



.APPDIDIZ V 

("" Chapter VI Para 63) 

k'utd Cilia "rIIIIi/III "1ttIV,,,. ~ 
S.No. State I halror I1half'aC I baICor 

~  1'].7 IS.Ltfwy lat an • 
• .5 July 

3 4 :; 

I Andhra Pradelh N.R.. N.a.. N.R. 

iZ A_am N.R.. N.R.. N.R.. 

3 Bihar N.R.. N.R. N.R. 

4 Gujarat. iZ5-.... ·978 11.5-4-1978 N.R. 

.5 Haryana N.R. N.R. NR. 

6 Himachal Pradeah N.R. N.R. N.R. 

7 Jammu It Kahmir N.R. N.R. N.R. 

8 Karnataka 5-11Z-1977 11.5-3-1978 N.R. 

9 Kerala 1111-4-1978 6-7-1978 N.R. 

10 ~ N.R. N.R. N.R. 

II Maharuhtra 111-6-1977 ·g-&-·978 N.R. 

lIZ MaDipur N.R. N.R. N.R. 

13 Megbalaya N.R.. 110-11-1978 111-7-1978 

J4 N.,a1aad N.R.. N.R. N.R. 

15 Ori_ 11-9-1978 17-3-1978 ~. . 

J6 Pamjab N.ll. N.lt. lUt. 

17 ~ July, 77 113+1978 N.R. 

18 SiWm • N.R..  N.R.. N.ll. 

19 TamilNMiu N.R. N.R. N.R. 

ge) ~ N.R. N.R.. N.R. 

al UttarPndah 1~197  1~1978 N.lt. 

lIiZ WatBeapl N.R.. N.R.. N.ll. 

", 



12 3 5 

U. T • .u...w..".,.,: 
I A I: N IIIancb N.R. NoR. N.R. 
D Chandiprb N.R. N.R. N.R. 

3 Dldra I: Napr Haveli N.R. 12 .... ,-78 N.R. 

4- Delhi '9-11-77 6-1-78 N.R. 
~ Goa, Daman I: Diu 6-1:2-77 6-1-78 15-7-,8 

6 L. M. lit A. lIIands 3-11-77 ®-1I-,8 10-'-76 

7 ., PDDdicberry N.R. N.R. 1I-B-i8 

8 MiP.Orllm N.R. N.R. N.R. 

9 Arll:nac:hal Pradesh N.R. N.R. N.R. 

NO'l'II.: N.R. m_ Not received 10 flit.) 



.. 

.'<1 :  -...... APPENDIX VI 

<Vide Chapter VI, Para 6'7) 

LOX SABHA 

UNSTARRED QUESTION .~· 

(TO BE ANSWERED ON THE 9TH AUGUST 1978) 

ATROCITIES ON IlABUANS 

3465. SHRI V. M. SUDHEERAN: Will the Minister of HOME 
AFFAIRS be pleased to state: 

<a) whether Government are aware of the increasing number 
of atrocities on Harijans and Adivasis all over the country; 

(b) if so, the number and the nature of the incidents State-wise 
during the last six months; and 

(c) the steps taken by Government to protect the interests of 
the Harijans and Adivasis? 

ANSWER 

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS • 
(SHRI DHANIK LAL MANDAL): (a), (b) and (c): Offences· 
against members of Scheduled Castes are punishable under the law 
and comes within the definition of 'Public Orders' which is State 
subject. Substantive action under the law in such cases has to be 
taken by the StatelU.T. Governments concerned. However, the 
Centre keeps in close touch with them, ofters suggestions to them 
from time to time to expedite measures aimed at removing the basic 
factors responsible for such incidents and for strengthening the 
administrative machinery to eD8U1'e prompt and effective action in 
such cases and to provide protection and instil a sense of aeeurity 
amongst the weaker sections. 

A statement showing the number and the nature of the IPC 
crimes registered during the period from 1-1-11'78 to 30-6-1878 where 
members of Scheduled Cutes and Scheduled Tribes were victims 
is encloeed.. 



10 

.STATEMENT LAID ON THE TABLE OF THE LOK SABHA IN 
REPLY TO UNSTARRED QUBSTION NO. 3465 DATED 9-8-1978. 

According to the information furnished by the StateIU.T. Goy-
ermnents, the number and the nature of IPC crimes commiited 
against members of Scheduled Castes and Scheduled Tribes during 
the period from 1-1-1978 to 30-8-1978 are given below:-

S.No. States Number or cue. Regiltered 

Murder Violence Rape Other 08'ences 

II 

*1 Andhra PradeIh , 
*11 Bihar 

-S Gqjarat 

*4- Haryana. 

*S Himachal Pradesh 

-6 Kamataka 

.7 Keraia 

*8 Madhya Pradeah 

*9 Mmarallbtra 

10 Ori .. 

* .. Punjab 
*111 Rajasthan 

-15 Uttar Pradelh • 

*14 WeatDengaJ 

*15 Delhi 

16 POJIdicherty 

S 

S 

6 

116 

3 

2 

7 

S 

S9 

8g 

17 Goa, Daman at Diu •• 

18 Dadra lit Napr 
HaveH •  • 

19 Arunachal Pradesh 

17 

78 

5 

3 

188 

74-.. 
II 

730 

S 

S 

IS 

6 

8 

4-

4-

39 

94 

1160 

6 

16 

3 

5 

4 

55 

1137 

7 

SI (upto May)· 

130 (upto Feb.). 

272 (upto 

9 (upto May). 

3S 

SI (upto May) • 

14-3 (upto March) 

1885 (upto May) 

24.f (upto May) 

S7 

18 (upto May) 

11113 (upto May) 

IgBo (upto May) 

(upto April) 

S (upto May) 

7 

.111 

6 

·Statistics for the remaining months have not yet ~  receivecL 



AI'I'DfDD: VII 

( ~ Chapter VI, Para 68) 

PROFORMA-. 

M. ~  STATEMENT GIVING INFORMATION ABOm CASU INVOLV-
ING OFFENCES (OTHER THAN UNTOUOHABILITY ~ ) AGAINII' 
MEMBERS OF SOHEDULED O.\STES/SPHEDULED TRIBBS OOMMITI'ED BY 
NON:SOHEDULED CASTES OR NON-8CHEDULED TRIBES. . 

NAME OF STATE/U.T. .... .. .. . . .. . . .... FOR THE MONTH OF ............ .. 

NATURE OF OFFENCE 

MURDERJ 

VIOLENCE RESULTING IN GRIEVIOUS 
HURT. 

RAPE 

ARSON OR SERIOUS MISCHIEF IN 
RESPECT OF PROPERTY 

OTHER I. P. C. OFFENCES ... 
TOTAL 

NO. OF CASES REGISTERED DUIUNG 
THE MONTH 

No. 01 CIIIeI in which No. 01 CUIiI in which 
Scheduled c.tm are Scheduled TrU .. art' 
victima. (Indicate in victillll. (lDdicate in 
brackeu number 01 bnckeg 'bUlllber 0 r 
CUC:I treated U Ipc- CUIiI treated .. spe-
cial report CIIICI) cial tqJDI1 CIIIeI) 

71 
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SI. 
No. 

N_ oj S,.", U.T.-----

Nature of oft'ences 

J Murder 

• Vialeace reIUItiIta fa piewuI 
hurt. -

.5 Other I.P.e. oIFcDc:e. 

TerrAL 

No. of C8IeI 
repterod dur-
in the period 
(~ . of CUeI 
treated .. apJ. 
Report CIIICI to 
be tiveoiD 
brai:bD). 

STATEMENT GIVING INFORMATION ABOUT PB.OGRESS OF 
AGAINST MEMBEIlS OF SCHEDULED OASTBN 

No. or caICI pt"nCllalr inveltiption (No • or ac· 
uled to be give. brackell ). 

B.F. CulTtDt Total 

5 6 

No. of cam pcndiDa in Final B.eport 
No. of 8CC'IIIed to be JivCII in bradiell ). 

B.F. CurrCDt Total 

7 8 9 

N.B. I. "Broup for ward" (D. F. ) means thole c:aIeI registered prior to the period under report. 

!to Cunret mtaDI thOle ~ ~ durin" the JW'I'intil'P.pOrt. 
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APPENDIX IX 

(Vide Chapter XI, Para 130) 
Guidel"'e. to State Govemments ,.eceitnftg CentrAl AssistAnce for 

P1'otection of Ciml Rights Acts. 

State Governments have set up special machineries in States for 
dealing with the problem of untouchability as provided under the 
Protection of Civil Rights Act. The composition of such machinery 
has varied from State to State depending upon the resources, the 
problems and other local conditions. It is proposed to provide Cen-
tral assistance for strengthening the machinery for Protection of 
Civil Rights Act during the year 1978-79. 

2. The duties assigned to the State Governments have been 
clearly laid down in Section 16(A) (i) (2) of the Protection of Civil 
Rights Act, 1955. These duties enjoined upon the State Govern-
JIleIlts to take such measures as are necessary for ensuring that the 
Rights arising from the abolition of untouchability are made avail-
able to and are availed of by the persons subjects to any disability 
ariaing out of unouchabUity. Without prejudice to this generality. 
the following measures have been suggested in the Act:-

<a) The provision of adequate facilities, including legal aid, 
to the persons subjected to any disability arising out of 
untouchability to enable them to avail themselves of such 
rights. 

(b) 'Jhe appointment of o1ftcers for initiating or exercising 
supervisionlproaec:utions for the contravention of the pro-
visions of this Act. 

(c) The setting up of special courts for the protection of 
offences under this Act. 

(d) The setting up of Committees at such appropriate levels 
as the State Government may think fit. to 88list the State 
Governments in formulating or implementing such 
measures. 

(e) Provision for a periodic survey of the worldng of the 
provisions of this Act with • view to IRlgestlng measures 
for the better implementation of the provfllon of this Act. 

76 
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(I) The identiftcation of the areas where persons are undeJ: 
any disability arising out of untouchability and adaptiOD 
of such measures as would ensure the removal of such 
disability from such areas. 

3. The Government of India feel that the flrat and the foremost 
aIk for the effective implementation of the Act is that the periODS 
who suJler disability and the authorities who are entrusted with 
the task of implementation of this Act and public in general and the 
social workers engaged in the field have fair knowledge of the pro-
vialODS of the Protection of Civil Rights Act. The persons who 
-sufter disability must know that they are suftering from such dis-
abilities and further know the authorities to whom they should re-
port and the authorities concerned should be responsive enough to 
make earlier investigations and launch prosecutions to bring the 
desired result of bringing the offenders to book. The persons who 
sufter from disability and the authorities who implement this Act 
have to be continuously watched by the social workers and the 
public in general 10 that there is no slackening of efforts by the 
authorities and the pathetic acquiescence by the persons who suffer 
disabilities. For this purpose, Government of India are of the 
opinion that a part of the Central assistance that is being given for 
the protection of Civil Rights Act should be utilised to generate the 
opinion expressed above among all concerned. The State Govern-
ments may devise their own measures of spreading this awareness 
among the groups indicated. They may organise seminars, work-
shops, re-orientation courses inviting people from varied discipliDe8 
and keep the local press involving in such activities. The need tor 
involving local press is called for because they wiD. continuousl,. 
be the watch dog on the reaction regarding the implementation of 
this Act which is ultlmately aimed to be deterrent in the ways of 
thOle who still practice untouchability and come in the way of the 
deaIIed objective of removing untouchability within a perlod of ftve 
,eus. 

4. It is expected that the State Governments will post oftlce1'8 wh. 
are conacious and sound to the call of the disadvantaged groups 
and take up ~  investigations and launch proaecutions. How-
ner, the neeesslty of exercising strict supervision cumot be mini-
JD1sed. In mOlt of the State Governments the machinery hu been 
.. up having watched towarda the poUee oftIcers who are expeetecr 
to be experts in the matter of investigation and laUDchlD, PI'OleCU-



78 
.uon and can, therefore, exercise e1!ective supervision. However. 
the State Governments may examine the feasibility of strengthen-
ing their Cell with the help of an ofticer who has had an experieBce 
of magisterial work and can be effectively utilised. in the field to do 
proper supervision from the stage of iIlformation is lodged to the 
decision of the case. This officer while reporting to the incharge 

·-of the Cell, can also be entrusted with the responsibilities of examin-
ing the judgements delivered. by the courts and can suggest review 
or appeal before this stage becomes time-barred. 

5. The identification of the areas where persons are under dis-
.abilities arising out of untouchability will go in a long way in 
helping the State Governments in focussing their attentions in such 
areas particularly and thereby the problem of practice of untouch-
ability can be attacked in concerted and effective manner. For this 
purpose, the State Governments may examine the feasibility of 
having a research wing with their Cell whose main job will be to 
conduct their periodic survey for this purpose and advise to the 
Chief of the Cell for focusing the attentions of the Cell in such areas. 

6. Of course, one of the major duties to which the Cells in the 
State Governments should be responsive will be to continuously 
monitor the working of the provisions of the Act with a view to 
suggest measures for the better implementation of the provisions 
of the Act and for this purpose the measures outlined above, i.e., 
creation of public awareness, appointment of supervisory of!icer, 
opening of a research wing in the Cell will go to help the state Cell 
in formulating their strategies for better implementation of the pro-
visions of this Act. 

7. State Governments are being given the administrative approval 
-of the Central assistance so that they know of the maximum extent 
of the assistance that will be available for the current year by the 
Central Government and thereby re-orient their maehiD.ery for the 
Protection of Civil Rights Act according to the guidelines giwD 
above. The actual releases of the amount of administrative approval 
shall be made on receipt of the proposals from the State Govern-
ments wihch may be fOl'Qlulated keeping in view·the points broagbt 
in above. 



APPBNDIXX 

(Vide Chapter VI Para 142) 

Statement showing the name of the voluntary Organisations area 
of operation arid. grant ih a.td given during last three yean 
(1975-76, 1978-77 and 1977-78) 

S. No. Name or the Organisation Area nr operation Grant in aid riven durinr 

.---.--... -----.-._---------.. --.. -----.-.-----
3 4 6 

-.------------------_.-
I Harijan ~  Sangh. Delhi All India 10,,184 10II8,!U 994,18 

11 Indian Red CrnMs Suciely. New 
D"thi Uttar Pradesh 591850 +!JQ4a1 53+8ta 

3 Servan18 orIndia Society, Uttar Pradeah, 309'09 33+340 366,110 
Poon •. ADdhr. Prade.h, 

Tamil Nadu, 
Oriaa, 
and Karnaraka, 

4 Bhartiy.Adimjati Sevak Sangh Oriaa, ,ll"fO 
New Delhi. MadhyaPradclb, Allam, 

AurDlIChal Pr-'h. 

IIS,s511 1I11288g 

Mabruhtra, 
Delhi, 
Tamil Nadu, 
Gujara! uad 
Andhra Pradeah 

S Bbartiya Ghwnantu Jan Aaabala. Gadhr •• 'OfS'V Nil 11750 
(Khan) Sr.vak Sa., New Ujj.in, Vootmal, 
Delhi. BUmner, Dehradun 

and Delbi 
6 Hind Swee\hn Sevak Samaj, Uttar Pradah. 21M70 '57187 134127 

New Debi. HaryaDa. Punj.b, 
Welt Benpl and 
Madhya Pradelb 

7 hhwar Sao .... Alhrall\, Uttar Pradella 51104 .... , 11210S 
AUahablid. 

7"&" • R.amatr .... a. Million, A.hram Mcpalaya ft780s 101es'5 
Cherrapullji. 

9 Ramakrillma M .... Wat Beap! It7llH . .. ,.. HOI" 
Aabriam, Nareadrapur. 

19 

7MLS-8 
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-.-------_. 
• !I .. 5 • 

10 Bbardya Depre.ed OJ_. 
Le-.ue. New Delbl. 

Aliludia ~ "  IISOOOO 11175' 

.. lUmakrilhllDa Miuion, Shi!-
10111. 

Mestaalaya ~  73710 1s151 

III Andbra Ruhtra AdinVati 
Sevak Sang, NellOft:. 

Aadhra Pr __ 
SS77ti +9856 6701--

IS Ramakrishna Million Seva- Allam 88SOO 88®0 gIgoct 
Ashram, Silchar. 

14 Sri Ramaluiahna MYaita Krrua I DS!S 1191146 85110 
Ashram, Kaiady. 

15 Ramakri!hna Minion Ashram, 0riMa 
Puri. 

78991 Igfi6?O 1_,0 

16 Ramakrilhna Million Ashram Bihar 
R.lIDchi. 

146?04 151944 1fi6?!15 

I, All Judia Women', Conference . Tamil Nadu 13059 18946 Nil 
New DeIhl. 

18 Thakkar Bapa Athram, P.O. 
NimakbllDdi. Diltricl 

Or.a 91146 116,598 slO6f 

GanJam. 

19 Sri IlmakriabDa Society, 
Dimapur 

NAI.land ~ 115000 115CIOO 

10 Tata IllItitute of Soda! (Bombay) 3'1OfO SOOO Nil 
ScieDCCI. MabarMbtr. 

III Dr. B. R. Ambedkar Education Andhra PrMle.h fOOOOO Nil Nil 
Society. ChikkalipaJly. 
Hyderabad. 

1111 Sri Ramakrisbna SevaKendra, Welt Ben,... 
Calcutta. 

Nil Nil 6"-.. 

liS AIbok Ashram. KalIi, Debra- UtlU PrMle.h 
dUD. . and Himadaal 

Nil 1131911 116'90 

PrMIeIb 

114 N-.aJand Gandhi Ashram, NapIaad Nil 76soo 1-
MokeIu:hllDl· 

liS Akbil Bhartiya Dayanad Allam NIJ Nil 1111Il00 
Sew_lUll Sanrb. 
New  Dlehi. 

!16 Sbri GiriYaYanU Pr.,ali 
MaDdal, New DeUai. 

Madhya Pradab Nil Nil 1150000' 

117 RamalLriIbna MiIIiao Ashram, ArIInadaAi Pradelh Nil 600000 Nil 
NarottaaaN.,_, ArUDada.1 
Pradah. 

-----
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The Committee are deeply distressed to note 
the increase in the cases of atrocities on Sche-
duled Castes I Scheduled Tribes during recent 
years. It may be the ftgures have gone up due 
to larger number of cases being registered now 
than in the past, although even now the Com-
mittee have received. complaints during their on-
the-spot study toW"l to vanous parts of the coun-
try that all cases of atrocities in various form. 
are not registered by the police. It may alao 
be due to increase in political, IOcio-economie 
and religiGUS tensions for various reuoDS now 
sUrfacing up. AU the lAme the tact is that 
such cases are on the high side. The Commit-
tee have gone on OIl-the-spot visits to certain 
atlected areas and from what they saw an. 
heard, they cannot but conclude that the admini-
stration has failed to rise to the occasion not 
only in putting down the flareups but also in 
taking preventive measures. 

The Committee are of the considered opin-
ion that the admi.nlstrative machinery both at 
the Central and State levels hal to be geared up 
and bas to be moulded and motivated in IUcb a 
manner that they are able to tackle such litua-
tion eftec:tive1y and satisfactorily. 

fir 
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55 

The Committee are conscioUs of the fact that 
the law and order are essentially the concern 
of State Governments under constitutional pro-
visions, nevertheless, Central Government can-
not evade their responsibility on this plea as the 
overall overseeing agency in the matter of up-
liftment of the weaker sections of people, parti-
cularly those of Schduled Castes and Scheduled 
Tribes is the Central Government. Incidents of 
harassment and atrocities have been raised time 
and again in Parliament and Members have 
shown their deep concern on such incidents. 
Central Government being answerable to Parlia-
ment has, therefore, to devise such ways and 
means and strengthen their administrative ma-

~ to implement the Constitutional Safe-
guards provided to the Scheduled Castes and 
Scheduled Tribes. 

The Committee are extremely unhappy to 
note that a small 'desk' in the Ministry of Home 
Affairs headed by a Section Officer which is one 
of the lowest rung in the hierarchy of the Gov-
ernment of India supported by a skeleton staff, 
is dealing with such a sensitive and important 
sugject of atrocities. It is all the more dis-
appointing to note that in the MiniStry there is 
no separate division nor an exclusive cell to 
ensure that the decision taken at the various 
high level conferences and at the meetings of the 
ZOIlal councils, and instructions and guidelln.-
issued by the Government of India to the State 
Governments in regard to atrocities are proces-
fled. or 1 ~ up. 

The Committee, ~  note that it is pro-
poled to create a new ~  division for 
backward cluaes development on the lines of 
Scheduled Tribes Department under the charge 

----------------------
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of Joint Secretary to deal with matters concern-
ing Scheduled Castes aDd Scheduled Tribes in-
cluding atrocities at one spot. The Committee 
also note that the mattal' concerning the reser-
vation for Scheduled Castes and Scheduled, Tri-
bes in services will continue to be dealt with 
by the Department of Persannel and Admini-
strative Reforms. The Committee feel that the 
division of responsibility among the two De-
partments will not lead to evolving an integrat-
ed policy to tackle the problems of Scheduled 
Castes and Scheduled Tribes who constitute 
about 23 per cent of our total population and 
who have been socially exploited and economi-
cally suppressed for centuries together. The 
Committee, therefore, are of the opinion that 
Government should ex8ll'ine the feasibility of 
having a separate full .tedged Ministry for 
Scheduled Castes and Scheduled Tribes at the 
Centre which shall look after all the matters 
concerning the promotion and welfare of, Sche-
duled Castes and Scheduled Tribes at one spot 
and in an integrated manner. The necessity of 
having a full ftedged Mini.try is all the more 
necessary in view of the fart that the problems 
of Scheduled Castes and ~  Tribes are 
not confined to any particula State or region 
but is a national problem ~  the entire 
country. .. 

" 

The Committee have been informed that ~ 
terms 'Atrocities' has not been defined under 
the Penal Laws and constitute criminal offenceB 
and come within the purview of public order 
which is a State subject. The Central Govern-
ment have no jurisdiction in the matter in the 
purely legal and constitutional eeNle. The Com-
mittee do not agree with the view. expreaed by 
the Ministry of Home Aftalrs. In the opinion 
---------.---... __ ... _-.... --.-----
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Df the Committee 10 far law and order is COn-
cerned, no doubt, it is the State subject and 
concerna the State Governments but in so far as 
the matters canc:eming the promotion and wel-
tare of Scheduled Castes and Scheduled Tribee 
are coneemed, it is the constitutional respoll8ibi-
lity of the Central Government. The relevant 
Article in the Constitution is very significant 
and is reqllired £0 be understood in its true spint 
for proper and meaningful implementation. The 
discretion available to the Central Government 
within the legal and constitutional framework, 
therefore, should be fully exercised to ensure 
that the Scheduled Castes and Scheduled Tribel 
do not suffer on account of their position in the 
society. The Committee, therefore, fell that 
there is an urgent need to introduce a compre-
hensive law to define and to deal with the sub-
ject 'Atrocities on Scheduled Castes and Sche-
duled 'tribes' on toe lines of the Protection of 
Civil Rights Act 1955 and for that, if necessary, 
the Constitution may also be amended. The 
Committee are strongly of the opinion that the 
Adininistration at the lower levels should not 
be allowed to proceed merely on loose executive 
instructions and guidelines. 

57 The Committee teel that atrocities on Sche-
duled Castes and Scheduled Tribes have a direct 
link with their precarious eConomic Condition 
which forces them to work as bonded labour 
and to borrow, sometimes at high rate of tn-
terest from unscrupulous money lenders. This 
results in alienation of their 1and as also the 
sale of their cropa in advance and cattle wealth. 
The Committee note that Government have in-
itiated certain lCbemes for the «oDOmie up-
Uftment of Scheduled Castes and Scheduled 
Tribes and haft ukeel the Stall! GcmImmeDta to 
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give priority to Scheduled Cutes under the 
Small Farmers Development Agency and ot': 
scheme and are also ftoating Scheduled Cutes 
Development Corporation In val10us States to 
ameliorate the aocio-economic condition of 
Scheduled Caste. 

The Committee observe that apart from 
Kabaruhtra, no State Govemment has come 
forward with a scheme for abolishing the In· 
debtedness among the Scheduled Castes and 
Scheduled Tribes. The Committee would like 
the Government of India to advise the State 
Governments to follow the scheme of the State 
Government of Maharashtra and take speedy 
steps to abolish the indebtedness among the 
Scheduled Castes and Scheduled Tribes. A. a 
pre-requisite necessary survey should be under-
taken by the Government of India within a 
specific period to determine the extent of in-
debtedness among the Scheduled Castes/Tribes 
in different States. 

The Committee are dismayed to note that 
although the Government ot India have aboli-
shed the .system of bonded labour, and it is 
tnegal to hold anyone in bondage, they have not 
drawn up any central scheme for their proper 
rehabilitation. The Committee desire that 
Government of India should come forward im-
mediately with a sound economic programme fM 
the proper rehabilitation of the released bonded 
labour and should also direct the State Govem-
ments to intensify the programme to get the 
bonded labour released and rehabilitated. The 
Government of India should extend full financial 
help and support to the State Govemments for 
implementing these programmes. 

The Committee regret to note that no time 
bound proJr'8IIUD8 hu been drawn up tor updat-

-----_.-----_._--



---_. --- .. -... _-_.- ._.-._ ... _ .. _._ .. __ ._ ....... _. 

(1) (2) 

10 61 

11 

(3) 
.----.---

ing the land records by the State Governments· 
with the result that land records do not truly 
and adequately reflect the rights and cult iva tory 
possession of the land by the Scheduled Castes. 
and Scheduled Tribes. The Committee, there-
fore, suggest that the Central Government 
should ask the State Governments to draw a 
time bound programme for updat!bg the land 
records. After the land records have been up-
dated the pattas for the land actually in posses-
siOn of the Scheduled Castes and Scheduled 
Tribes or allotted to them by due process of 
law should be· i88Ued without hesitation. Law 
should also be enacted to provide that no alie-
Dation of land belonging to Scheduled Castes 
take. place. 

The Committee further recommend that 
Government should take effective steps to per-
suade the State Governments to tighten the 
provisions of the land laws to ensure that the-
Scheduled Castes and Scheduled Tribes who-
have been once allotted land are not disposses-
sed by velted interests. The Committee would 
alao recommend summary procedure under the-
\law for land eviction, cues where one of the 
party involved is Scheduled Caste or Scheduled 
Tribe. 

The Committee need hardly point out that 
unless the various development achemes/pro-· 
grammes undertaken by the Government of 
India as well as the State Governments for the 
economic development of Scheduled Castes and 
Scheduled Tribes are properly and sincerely im-
plemented in a coordinated and integrated man-
Der, they will be of little use iri uplifting their 
ecoDomic status. The Committee, therefore, 
rec:ommeDd that there should be a cell at dis-
trict level for the proper implementation anef 
quanttfteaticm of these programmes. 

--- .. _- --.-. ------
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:rhe Committee strongly deplore that out of 
22 States 88 many as 15 States have not furnished 
the statement regarding statistics of atrocities 
on Scheduled Castes and Scheduled Tribes for 
the period 1st January to 30th June, 1977 which 
was due on 15th July, 1977. Fourteen State. 
have not forwarded the statement for the period 
1st July to 31st December, 1977 which was due 
on /15th January, 1978. None of the Sta.tes, ex-
cept the State of Meghalaya, has forwarded the 
statement for the period 1st January to 30th June, 
1978 which fell due on 15th July, 1978. The posi-
tion in the case of Union TelTitory Admini-
strations is also no better. Out of the nine 
Union Territory Administrations, 6 have failed 
to furnish the desired information in time. 
This is so when they are directly under the ad-
ministrative control of the Unioo Government 
and for which Union Government is answerable. 
These sorry state of aflairs are ~  to be in spite 
of the fact that States were repeatedly reminded 
by the Ministry of Home Mairs and a 'mentioD 
about the non-submiuion/late submission of 
these vital statistics by the State Governments 
was said to have been made in the High Level 
Conference of Chief SecretaI1es/Chief Minis-
ters. 

71 The Committee need hardly emphuise that 
in the absence of timely submission of theae 
vital statistical data. by the States/Union Te1Ti-
tory Admin_tioDt, ~~· but dUBeult to projaet 
the problem in itl proper perspective and sug-
gest ways and means to combat this menace and 
take remedial measures. The Committee, there-
fore, Itronlly urge the Central Government to 
impress upon the States/Union Territory Admi-
nistrations to strictly adhere to the time sche-
dulesregarding collection and submission of 
.1btics of atrocities to the Central Govern-
ment. The Committee further recommend that 

---~ --_. -------~ .-----------.... ------
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copies of these .tatements should also be simul-
taneously forwarded to the Commission for 
Scheduled Castes and Scheduled Tribes. 

The Committee share the feelings of the 
Ministry of Home Mairs that local police and 
other administrative authorities having jurisdic-
tion :should be made squarely responsible for 
prompt and effective action in cases of atroci-
ties on ScheduJed Castes and Scheduled Tribes. 
In order that local police could deal with the 
cases of atrocity promptly and effectively, the 
Committee would suggest that the quality of 
their performance should be improved, the force 
should be modernised and provided necessary 
transport, aids, wireless sets, telephones and motor 
vehicles and incentives. 

Further to instU a sense of security among 
the Scheduled Castes and Scheduled Tribes, the 
Committee would like to reiterate their earlier 
recommendation made by them in their 51st Re-
port (Fifth Lok Babha) that more and more 
Scheduled Castes and Scheduled Tribes should be 
recruited in the Revenue and Police Departments 
so that the police force, at all levels, has proper 
and adequate representatives of Scheduled Castes 
and Scheduled Tribes. It is high time that Gov-
ernment gives the urgent thought to this prob-
lem. 

The CommIttee further desire that the 
guardians of law and order should be much above 
the average, bold and honest in their dealings 
with the weaker sections of t,be Society. The 
Committee would, therefore, urge the Govern-
ment to arrange special training courses for the 
police offtcers with a view to enable them. to 
understand the problems and diffteulties of Sche-
auled Castes and Scheduled Tribes and to equip 
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them with the baste knowledge of laws and ruleI 
m respect of matters concerning the amelioration 
of Scheduled Castes and Scheduled Tribes and 
alIo the Government's approach and policies on 
these iJ8ues, 

The Committee aDo suggest that local police 
authorities should hold periodical meetings with 
local ncm-aftlciala, to order to win their confidence 
and also to know the problema of Scheduled 
Castes and Scheduled Tribes of the area. 

The Committee hope that the police adminis-
tration in tribal areas would be improved on the 
pattern suggested by the Ministry of Home 
Mairs in their evidence before the Committee. 

The Committee recommend that special police 
stations for Scheduled Castes, on the pattern of 
the S'tate Govemments of Madhya Pradesh and 
Bihar, should 81.10 be opened by other States in 
all the districts of their State.. Special Flying 
Police Squades should also be formed at district 
level for the ~  of visiting the a1!ec:ted spots 
immediately after the incident and for proper In-
vestigation. 

The Committee is strongly of the view that 
it is the constitutional responsibility of the Central 
Government to protest the Scheduled Castes and 
Scheduled Tribes from lOCial injustice and aU 
forms of exploitation. The Committee would, 
therefore, urge the Central Government to spread 
ita intelligence network upto at least sub-divt-
1Il0nallevel in the State. and obtain independent 
reports about the occurrences and likely happen-
Ings there and initiate remedial measurea, wher-
ever necessary, in consultation with the State 
GcMImmmts. 

------_ ... _---- ----.. -



(1) (2) 

20 98 

21 108 

(3) 

The Committee recommend that with a 
view to inspire confidence and credibility in the 
public about the fairness and impartiality of the 
Administration, there should be an automatic 
judicial inquiry into the cases where there is a 
large scale arson, looting, murder and indiscrimi-
nate firing by the police involving Scheduled 
Castes and Scheduled Tribes. 

The Committee note that the quantum and 
type of relief proVided to the victims of atrocities 
i. left to the discretion of the State Governments 
and that there are no guidelines or scheme for the 
grant cd relief in such cases. The State of Andhra 
Pradesh have drawn a scheme for providing im-
mediate relief to the victims of atrocities without 
waiting for the results of the criminal proceedings 
which normally take considerable time and the 
States of Himachal Pradesh, Maharashtra and 
Uttar Pradesh have decided to· follow the foot-
steps of Andhra Pradesh. Other State Govern-
ments are yet to take a decision in the matter. 
Though the Andhra Pradesh Scheme is commend-
able, the Committee feel that the quantum of re-
lief provided by the· Scheme is inadequate and 
should be increased to a considerable extent keep-
ing in view the rising COlt of. living and prices of 
various material and commodities. 

22 100 Considering the distressing frequency of the 
atrocities on Scheduled Caltes and Scheduled 
Tribes, the Committee recommend that the Cen-
tral Government should. conaider the feasibility 
of drawing up a eoInpn!hensive scheme laying 
down the quantum and type of J;elief to be provid-
ed to the vi'ctima of atrooities as is the practice 
in the cue of air or rail accidents. 

23 110 The Committee further recommend that the 
entire expenditure 0Jl thi. account should be met -_ ....... __ . -- ._.-_._-_ ... __ ... _._._._-- ....•.. _ ... __ ._. __ ._--
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by the Central Government for which a special 
fund at .the central level should be constituted. as 
already recommended by the Committee in their 
51st Report (Fifth LOk Sabha). 

24 111 The Committee further recommend that for 
proper rehabilitation of the dependents of the 
victims of atrocities, Government should provide 
suitable employment to them and other adequate 
financial and material assistance to the aggrieved. 

25 145 The  Committee are constrained to note that 
although the Protection of Civil Rights Act, 1955, 
as amended, came into force w.e.f. November, 1976, 
neither any· of the State Governments has so far 
made efforts to identify the areas where untouch-
ability is still practised nor they have conducted 
any survey about the working of the Act with a 
view to suggesting measures for the better imple-
mentation of the provisions of the Act as per the 
provisions of the Act. The Committee are 
strongly of the view that it is essential to identify 
areas before embarking upon programmes/action 
plans for the eradication of this evU from those 
areas. The Committee, therefore, desire that the 
Government of India should impress upon the 
State Governments to undertake identiftcation ot 
such areas with utmost expedition. 

26 146 The Committee are distressed to note that 
as reported by the. Cornmilsioner tor Scheduled 
Castes and Scheduled TrIbes in his 24th Report, 
the funds to the tune of RB. 5 croretl sanctioned 
by the Central Government to the State Govern-
ments for the enforcement and implementation 
of the proviltons of the 'Protection of Civil Rights 
Act, 19S5 during the Fifth Five Year Plan remain-
ed unutntaed lar,.ly due to dilmal performance 
pf t,he ~ ~  Backward Cl .... 
Welfare, which is under the administrative con-
trol of Ministry ot Rome AJrain. 

---._-----,-.- ------.~--.. _------_ ..• --_. ------_ .. -_.--------.. _-
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The Committee an perturbed to note that 
so far there was no machinery in the Ministry of 
Home Mairs to ensure eftective implementation 
of the provisions of the Protection of Civil Ri,hta 
Act, 1955 and that the machinery in the State. 
was also not adequate and required to be streng-
thened for which the Government of India pro-
pose to provide ftnlUlcial assistance to the States 
from this year. With a view to achieve a high 
degree of efficiency in the implementation of the 
provisions of the Act in spirit of the objective laid 
down, the Committee would strongly urge the 
Government to strengthen the implementing 
machinery both at the Centre and at the State 
levels. Special cells should be created forthwith 
in each of the State Headquarters and in all the 
district headquarters and in the Ministry of Home 
Affairs to closely coordinate the various pro-
grammes\act on plans and supervise the working 
of the provisions of the Protection of Civil Rights 
Act, 1955. 

The Committee further recommend that the 
mass media, i.e., newspapers, fUms, radio and T.V. 
should be extensively made use of for ~ 

and shapping the public opinion and to figh.t 
against discrimination and untouchability. Wide 
publicity should be given to the provisions of the 
Act. 'Documentary ftlms should be produced on 
the subject and those already produced should be 
dubbed into different reg:lonallanguages and com-
pulsorily exhibited in every cinema show in the 
rural area", and in the sensitive districts particu-
larly. Suitable cinema slides should be made 
and widely exhibited. Appropriate slogans 
should also be printed in bold letters on the postal 
stationery so that these get widely cirelliated. 

The Committee feel that eraciication of un-
toucbabntty fa a complex problem of lOCial re-
lations and attitude of higher cuteI towards the 

.----_ .... _-
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80 called depressed classes of lOc:iety and it caD 
not be tackled effectively merely by paasing legt. 
Iation. The voluntary efforts by dedicated aoeiaI 
workers can go a long way in creating the right 
type of social atmosphere and environment and 
prepare the people to accept the action plans I pro-
grammes drawn up by the Government for ~ 

removal of this evil. 

150 The Committee, therefore, reiterate their 

161 

earlier recommendation made by them in their 
21st Report (Fifth Lok Sabha) that more and 
more voluntary agencies should be encouraged 
and entrusted with this job. The Committee fur-
ther desire that they should be given special pro-
grammes and action plans for eradicating the un-
touchability in their areas of operation. 
Financial assistance should not be a constraint in 
;drawing aneJ taking up such action plans!pro-
grammes by the voluntary agencies provided they 
are run and managed by dedicated social worker. 
of proven record and integrity and competence. 
They should be more closely supervised to make 
them effective. The Central Government should, 
every year, place on the Table of each House of 
Parliament a report regarding the working of the 
Vol1mtary Agencies to whom financial assistance 
is given by the Central Government together with 
a copy of the review made by the Ministry or 
Home Mairs, in' regard to their working. 

The Committee have been informed that nO' 
State Government has so far set up special court 
for trial of offences under the Protection of Civil 
Rights Act, 1965. The Governments of Maa-
rashtra and Bihar, have, however, asked the High 
Courts to specify a particular court, already ex-
isting one, to deal exclusively with cases under 
the Act. The Committee note the arrangement. 
made by the Governments of Maharashtra and 
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Bihar and would like the Central Government to 
persuade other State Governments, where pen-
dency of cases are more, to make similar arrange-
ments or set up special courts as may conduct 
speedy disposal of the cases. The Committee 
desire that courts should not keep such cases 
pend.i.ng for more than six ~  as that would 
by itself have its own impact on the ~  of 
eradicating untouchability. 

Cases of atrocities on Scheduled Caste and 
Scheduled Tribe Government employees have also 
come to the notice of the Committee from time to 
time. The Committee consider such cases no less 
serious than other cases of atrocities. The Com-
mittee recommend that victims of such atrocities 
should be allowed to approach the Heads of Mini-
strieslDepartments direct without going through 
the proper channel. Where a Government em-
ployee desires to file a case in the court of law 
under the Protection of Civil Rights Act, 1955, he 
should invariably be permitted to do so. 
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